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Frday, May 8, }ls?{:;uuckha 18, 1881 hon Mimster stated that the soil

The Lok Sabha met at Eleven of the
Clock.

[Mr. Spzaxer in the Chair]
ORAL ANSWERS TO QUESTIONS
Newsprint Factory, Nizamabad

Industry be refer to the
reply given to Starred Question No
128 on the 20th November, 1058 and
state -

(a) whether the negotiations with
the West German firm for setting up
a Newsprint factory at Nizamabad in
Andhra Pradesh, have since been fina-
lised,

(b) if so, the terms of the agree-
ent,

(e) the estimated cost of this fac-
tory, and

(d) when the factory is hikely to go
mto production®

The Minister of Industry
Manubhaj Shah): (a) No, Sir

(b) to (d) Do not anse.
113(A1) LSD-1.

(Shri

survey was to be conducted by the
State Government May [ know whe-
ther that -o1l survey was conducted
by the Andhra Pradesh Government
and, i so, whether it has concluded
or not?

Shri Manubhai Shah: This does not
anse, that 1s, the question of any
survey being carried out by the State
Government does not mrise This 1
a new process and, as I had the pni-
vilege to inform the House, wunless
the West German firm, which has in-
vented this new process, gives a
guarantee about its success we are 1ot
m a position to conclude the agree-
ment

¥ oww fay w1 o wgey
T W T R X A i
i w7 Y@ go wAAIT At
SR e o e s At 7

oft wpar€ aUg WTRTT T T
e § e afvz dwd amdr an,
dyr ol far 7 et ¥ are -
feama & ot &

Shri T. B. Vittal Rao: Am I to un-
derstand from the reply of the hon.
Minister that manufacture of news-
print from bagasse 13 done only ia
West Germany?

Shri Manabhal Shah: Yes, Sir This
13 the first plant of its type in the
whole world Everywhere newsprint
is made either from fir or spruce,
eucalyptus or long staple fibre trees

Shri T. B. Vittal Rao: May 1 know
Wwhether the negotiations are being
carried on only with one firm in West
Germany or with two or three firms?



to our Government in any way or
whether uny technical opinion of our
ewn experts has been obtained there-
on?

Bhri Manubhal Bhah: Our own tech-
mical opinion does not rule out the
pomsibility. Therefore we approach-
ed the West German Government,
who also cautioned us against it,
unless and until technical examina-
tion is done at the expert level Then
they suggested the appointment of a
technical expert. We requested the
West German Government for the
services of the experts. German
experts and our own experts are
now examining the possibility whe-
ther :Jn process will be successful
Oor no

ot o forg wrf wwf: ofy o
AT ®1 wrearn O fear g
v wfsmeat @ o & o wnfadt
wfr geT ot § ok W wfew &
=T HA WERT W A FT s w47
fe Wi & s @ W@ W sFr
¥ wifedt w5 ¥ w7 IR ¥ sEw
Ll

sft wopark Wy ¢ WY T wTCETT
Ry § FET g7 IT 90 Ay o
et o @ § oY e ot wrehe aTe
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Al Nad T g
Team ¥t F W, N o o
wTeaT §, e woere & vy aft
T o7 Wi 6k i fF Al
A goeTe T g ko

Shri Bam Krishan Gupia: May [
know whether these two German
experts will visit India and will also
see¢ the gite?

Shri Mannbhal Bhah: There is no
question of selection of site. They
would procure bagasse from wvarious
parts of the world. We want to salls-
fv ourselves through an independent
examination by technical experts that
the process is a successful one.

Shri §. R. Armugham: There was &
proposal to start a newsprint factory
at Nilgirls in Madres State. May I
know whether that proposal has been
considered and at what stage that pro-
posal is at present.

Mr. Speaker: From one small
matter, we go on to the other,

Shri Maonbhai Shah: The Nilgiris
are having bamboo trees and not coni-
ferous trees which, as [ mentioned,
are the proper raw materials for the
manufacture of newsprint As a
matter of fact during the Second Plan
and during the Third Plan, it 18 our
intention to put up more than two
newsprint factories in the public sec~
tor provided we are satisfied that the
technical process 1s perfect.

Enquiries into Dalmia Concerns
» .
|"8I|ri Ram Krishan Gaptar
Banerjee:

K. Gopalan:
t Singh Sarhadl:
. C. Sharma:

Will the Mimster of Commerce and’
Indusiry be pleased to refer to the
reply given to Starred Question
No. 121 on the 20th November, 1958
and state:

(2) whether the Commission of In-
qury appointed to investigate imto

£
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the affairs of Dalmia concerns has
since submitted its report;

(b) if sp, what are its findings; and

{¢) the nature of action proposed to
be taken by Government.

The Minlster of Comimerce (Bhri
Kanungo): (a) No, Sir.
(b) and (c). Do not arise.

reference uny number of companies
can be included in the list before

Septemnber?

Shri Kanunge: The question was
about another company.

Mr, BSpeaker: Swadesh Nirman
Company and not the cement factory.

Shri Tangamanl: How many com=
panies are now being investigated
into—nine or ten companies?

Bhrli Kanungo: - Nine. The Com-
mission has got authority to go into
nther companies if they feel it neces-
sary.

Shri 8. M. Banerjee: When the re-
port is likely to be submitted by
September, 1059, may I know whether
Government propose to lay a copy of
® on the Table of the House?

Mr. Speaker: Let 1t come first.

Bhrl 8. M. Banerjee: .... .....in
g:enqumu,ﬂatiswhyllmny-

Mr. Speaker: There are gowng to be
three months from now to August
Hon. Member may take it up after-
wards as to why 1t was not placed
on the Table.

Shri D. C. Bharma: What are the
obstacles in the way of this Commus-
sion that are delaying their work and
what 15 being done to overcome those
obstacles by the Government?

Shri Eanungo: They are the legal
obstacles. The enquiry was hung up
by the courts for almost two years.
Now the courts have given their clear-
ance The Commussion has got to wade
through a large volume of documents
and therefore it 1s taking tume

Sardar Igbal Singh: May I know
whether 1t is a fact that shares of the
former New Asiatic Udyog Company
were transferred to the Swadesh
Nirman Company and whether Gov-
ernment has enquired into this trans-
fer of shares?

Shri Kanungo: All the factors con-
nected with these companies and their
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operations 1n other compames are
being investigated by the Commussion

Shri Joachim Alva: Has Govern-
ment ob-erved that these concerns
adopt quick change methods, namely,
when we start an investigation they
transfer the ownership of the company
to somebody else, as has been done m
the cese of the Times of India® Has

Pukistan Government and new direc-
tors have been appointed thereon®

Shri Kanungo: These pownts are for
the Commussion to consider

Shri Ram Krishan Gupia: May I
know whether Government have re-
vaveu' ary” requeat da-  avesdgnduar
Into Swadesh Nirman Lamited?

Shri Kanungo. No Government
have not yet received any request
about the Swadesh Nirman Company

Nepa Newsprint

#2309, Shri Rameshwar Tantia: Wil
the Minister of Commerce and Indus-
try be pleased to state

(a) whether Government are aware
that the price of Nepa Newsprint was
raised during the last year, and

(b) if so, what was this Inerease
and on what basis 1t was effected?

The Minister of Industry (Shri
Manubbal Shah): (a) Yes, Sir
(b) The prices were raised with

effect from l1st May, 1858 from 425
nP per lb FOR Nepanagar to 475
nP per b FOR Nepanagar Ths
excludes the excise duty of 10 nP per
Ib The price had to be 1ncreased
because of increase m cost of Taw
materials, coal, steam and freight
charges

Shrl Rameshwar Tantia: What was
the total production of the Nepa
factory during 1057-58 and what
were the results of the profit and loss
accounts?

MAY 8, g
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Bhri Mansbhal Shah: *The House
Wyl be glad to know that mnce we
ok over the management of Neps,
the production, which was only
2363 tons m 1956, has raised itself m
1838 to 22,000 tons

Shri Rameshwar Tantia: May I know
Whether 1t 1s a fact that the quality
ot Nepa papers 1s inferior to the im-
Purted paper” If so, what improve-
Ments are proposed?

Shrl Manubhal Shah: It 1s true that
quality 15 not as satisfactory as

it 15 desired to be, but it has much

Ifgproved in the last two years

Shrl Jaganatha Rao: When 15 this
Nepa Paper Mill to reach the original
target of 30,000 tons?

Shri Manubhal Shah: Now we seem
13 have turned the corner With the
INstallation of the Chandm power
Bpuse, for which orders are being
Placed, I think next year we should
Tegch the target -

¥ wuw fag w1 AN wEEY
W oy wrw & f avore § o iy
¥1 FZIeT qW § IAA AGT YK AW
wag AT AR Afaw @y’

ot wpad W W W A ORA
T & AT Few A § 1 dfes
o= 1 7g oo § fe gy A 7 qvwTT
FwTH FIAIBITE | Frey gy v @
§ st @0 Ho do ¥ ATTHT AT
TIET AT @R | REfAT AE AR
& qreT AW 9§\

Shri Braj Baj Singh: Has it been
Lrought to the notice of Government
that even at this increased price
Leople are not getting paper from the
Nepa Mulls®

Shri Manubhai Shah: That 1s partly
true, because the demand 1s gong
Up very fast and 1n spite of the fact—
4s | stated in the other House—that
we have exceeded the target in paper
broduction this year and last year, the
demand has gone up and 1s more than
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sur estimated demand. Therefore,
we have licensed almost one lakh
tons extra over the Second Five Year
Plan target.

Shri Vajpayee: Is it not a fact that
jn spite of the increase in price of
newsprint, the Nepa Mills are running
at a heavy loas?

Shrl Manubhali Shah: No, Sir. I
am glad to inform the House that in
1858-50 we expect to make some profit
after meeting some of the depreciation
and writing off of a part of the old
losses. .

Shri Rajeshwar Patel: The hon.
Minuster just now stated that there 1s
very little room for misuse and
black-marketing. I would lke to
draw the attention of the hon. Minis-
ter to a photostat facsumile of a letter
that was wntten by one of the
Directors of a big Newspaper in Mad-
ras to his Assistant Manager which
shows what gross misuse 1s being
made of the newsprint quota:

“We will have to deliver the
balance of five tons of overissues
to Mr. K A. Raja and nine tons of
overissues to M/s Jothee Waste
Paper Company . .. Besides
delivering the five tons . . .

Mr. Speaker: The hon Member is
dehvering a speech.

* Shri Rajeshwar Patel: No, Sir, there
are instances in this letter which
clearly show,

Mr. Speaker: The hon. Member can
only put ® question.

Shri Rajeshwar Patel: Yes. The
hon. Minister just now stated that
there 1s no room for nususe or black-
marketmg., Here 1s positive evidence.

Mr. Speaker: The hon. Member
may transmit it to the hon. Minister.

Shri Rajegshwar Patel: [ am prepared
to place it on the Table of the House.

My. Spesker: I am not prepared to
lﬂqwthat;the'rlblehverynm.

Oral Answers '15764

The hon Member may as well put
2 question as to whether certain
things have come to hus notice

Shri Rajeshwar Patel: Has it been
brought to the notice of the hon.

Mr. Speaker: That he has read al-
ready.

Shri Manubhal Shah: As I have
already mentioned there was some
shght variation m the hon. Member’s
repetition. First I was supposed to
have said there was very lttle scope
and then there was no scope I never
saxd so I said the scope 1s less than
what 1s was before

Mr. Speaker: All that the hon.
Member wants 1s to bring certain
mstances to his notice so that he may
take certain steps.

Shri Manubhal Shah: That was
what I answered: in spite of increase
in production, the demand is going
up There 1s, of course, some truth in
what the hon. Member suggests.

Shri Vasudevam Nair: May I know
how the new price of Nepa Newsprint
compares with the price of imported
newsprint?

Shri Manubhal Shah: It vanes, At
one stage 1t was Rs 100 less than the
imported price; but there are fluctua-
tions in the international price and at
present 1t 1s about Rs. 80 or so more,

All India Middle Class Family Budget
+
[ Shri T. B. Vittal Rao:

Shri D. C. Sharma:
*2310. < Shyi Ignace Beck:

(a) the progress made up-to-date
in regard to field work in connection
with the All India Middle Class Family
Budget Survey; and

(b) when the survey is likely to be
conciuded?



lies for their level of Living upto the
middle of April, 1959.
(b) the field work

The Prime Minister and Minister of
External Affaira (Shri Jawaharial
Nehru): The Central Sfatistical Orga-
nisation is in over-all charge of this;
the Central Statistical Organisation is
intimately connected with the Insti-
tute.

Shrl Yadav: May I know how fami-
lies are termed as ‘“middle class”
families?

Shri Jawaharial Nehrn: That I do
not know, Sir.

Mr. Speaker: He wants to know the
exact definition of it

Shri D, C. Bharma: May I know if
this survey has been conducted only
in big towns, or it is being carried out
in small towns and elsewhere also.

Shri Jawaharial Nehru: I take it
wherever the middle class live,

Shri C. D. Pande: What iz the
range of income that determines the
middle class? Is this classification
based on the way of thinking and
living or merely income?

(b) family income and other re-
ceipts;

(c) family expenditure and con-
sumption; investment and
savings; ’

(d) births and deaths in the
family;

Schedule B:

Sickness, educational standards,
service conditions of em-
ployees, trade union partici-
,pation, social security, em-
ployment and unemployment,
utilisation of leisure, housing
conditions, indebtedness,
savings, assets and luxury
goods, family habits, econdi-
tion and relationship.

Shri K. N, Pandey: 1 wanted to
know about the size of the family.

8hri Jawaharial Nehru: “Family
membership” means size,

Indo-Pakistan Agreement on Movable
Property

*“2312. Shri D. C. Sharma: Will the
Minister of Rehabilitation and Mino-
rity Affalrs be pleased to refer to the
reply given to Unstarred Question
No. 828 on the 3rd December 1858,
and state the further progress made,
it any, in the implementation of the
Indo-Pakistan Agreement on Movable
Property?
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The Deputy Minister of Rehabilita-
fon (Shri P. 8. Naskar): There hus
been no further progress.

Sbri D. O, Bharma: May I know
whether the bottleneck has

our side or on the other side, and 1f -
bo

80, what is the nature of that
neck which delays the im
tion of this agreement?

Khanna): I do not want to apportion
blame. I can only assure the House
that on our side we have tried to do
our best.

the new Pakistan Government in this
regard?

Shri Mehr Chand Khanna: I have
mude an approach. I do not think
anything has come out of it. The atti-
tude appears to be as unhelpful today
as it was before,

sl qweTe Wty whefer
+

ot W i
'““-{l‘l’ow :
ot Metq wrewr
w1 W e Qrare AT dree
it 13 v, Leue ¥ amifiey wer
Hear 3 ¥ IO ¥ vy F oy
Bt o7 w07 fiF:

(%) st orerd & fd
frae ok el apdr AT ¥R F
g goere ¥ it s & fadt
AN fdy afufe sofe o of o
T TE W A WYAT BH G F7
frarg;

(w) afr gt, oy war wfufiy are
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() ofafe & femfoat T wT
Wit Sk g ?

W It (st wifew ) ©
(w) Aty oo & gt F §A”
g sttt afirf o smar & o

(=) stz () ot afy 322
A Hon. Member: In Enghsh also.

Mr. Speaker: Yes.

Shri Abid All: (2) No. The Com-
muttee hopes to finalise its 1port
within a fortnight.

(b) and (c). Do not arise.

oft v weiw . ag afafy (v am,
teys ¥ aurfye g€ o W7 7y d@mr
oy q1 fif w@ & R/ F W A @R
wift | 39 ¥ ar vt wmwn fRe
g freelt are s S oft @
wgy a1 fir v o o wfar ¥ ogw
g Foird aer ¥y A o < & et
R ;W7 WAy A of R 9 S
IER WY FO w0 5 W ¥ wToi
YR y?

The Minister of Labour and Employ-
ment and Planning (Shri Nanda): It
only shows that the Committee is en-
demvouring to work with the greatest
care and i1t has in mind the import-
ance of the findings and the possible

ments were not complete in one res-

pect. In order that the results ma

not be vitiated on sccount of the de-
as

get that information which has now
been received. It is being processed.
1 have thus information from the Com-
mittee that within this fortnight they
will be submitting a report to the
Government.

oft wew wi: wTEE SRS W
feard st & ¥ w1 ow e w7



Shri Joachim Alva: Is the Govern-
ment aware that newspaper owners
are transferring their ownership either
in the names of sons or any other
asgociates when these proceedings are
gomng on? Only last week or mght
this week, an application has been
made 1y the High Court of Madras for
the sale of Indian Express Group of
papers.

Shri Nanda: Ves, Si. This 1s
bappening.

Shri Joachim Alva: Thereby pre-
venting journalists from getting their
due wages—that 15 the effect.

Shrl Nanda: In some cases of trans-
fer,—particularly the one mentioned
by the hon Member 1s within our
knowledge We also know that action
15 bemng taken and 15 in progress in
this particular State The matter is
sub judice now.

Shri Ansar Harvani: May I know
whether the Government 18 aware
that some of the semior journalists
working In Various newspapers, parti-
cularly 1n the newspapers in Calcutta
are bemng sacked so that they may
not enjoy the benefits which may ac-
crue as a result of the findings of this
Committee?

Shrl Nands: In such cases, there
is a remedy. They can approach the
machinery of industrial relations and
have their redress.

ot o feg ok wwi: & s
e AT o § e
RN fa f PR T d
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o ¥ dwrww qrerd W@ eTr wY
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s s ad?

st wr: ¥ oot ga@ aax
L4 &
Bhri K. N, Pandey: The Amrit
Bazar Patrika case has been referred
to adjudication. May 1 know whe~
ther after the report of this Com-
mittee is submitted to the Govemn-
ment, the new concern will be affect=
ed by the award of the tribunal, and
how the workers will be benefited by
the award?

Shri Nanda: The findings or what-
ever the decision will apply of course.

Shrl Goray: 1 would hike to know
what steps the Government are con-
templating against the strategy that
1s being followed by the newspaper
managers and whether it was not
foreseen by the Government before
this particular step was taken by the
newspapers?

Shri Nanda: We are deeply con-
cerned about 1t Whatever powers we
have now, we should exercise. We
would If they are not adequate, we
may consider anything further that
may have to be done.

Shri K. N, Pandey: My question has
not been properly replied I wanted
to know whether the award of the
Tribunal will be binding on the old
owners or not TUnless the old owner
is bound by the award, the workers
are not going to be benefited.

Mr, Speaker: In cases where during
the course of the investigation the old
owners transfer away their property,
whether the ultimate award will be
binding on the original parties who
were the old owners?

Shri Nanda: This is @ matter which
the Tribunal also can certainly desl
with,

Shrl Tangamani: May I know whe-
ther there iz any other special reaseo
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why the last meeting was adjourned
by about & fortnight?

Shri Nanda: I did not follow.

Mr. Speaker: Was there any othe:
reason for adjourning the proceedings
last time by a fortnight?

Bhri Nanda: They wanted more time
in order to submit more information.

Bhrl Tridib Eumar Chaudhuri: T'::
hon. Minuster stated at the outset that
the Committee could not finalise its
report because & certain aspect of in-
formation obtained from the news-
papers was missing May I kocw
what was that particular aspect which
was mussing and which has now been
considered by the Commuttee”

Shri Nanda: We found later on thut
the total number of employees of
different categories was not precisely
stated. Therefore the consequences of
the new facts in terms of financal
burden could not be precisely work-
ed out.

Bhri Joachim Alva: Has the com-
mittee taken note of a very important
fact, namely, that the total advertise-
ment revenue of the newspapers was
only Rs 5 crores at the ,time of the
Press Commussion. It has risen to
Rs. 8 crores Will the journalists get
the benefit of the increase m revenue?

Shri Nanda: I am not on that cori-
mittee The committee will deal
with this matter in its own way.

Green Tea

-
8hri Anirudh Sinha:
Shri Daljit Singh:
Bhri Naval Prabhakar:
Shri Bhakt Darshan:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it has come to the
notice of Government that there ir
huge stock of green tea of Kangra
Valley and Dehra Dun lying unsold;

(b) if so, the reasons for the slump
in green tea; and

‘2814,
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(c) the steps that are- peing taken
to find out new and revive the tra-
ditional markets for green tes?

The Minister of Commerce (8hri
Eanungo): (a) to (¢). A statement
18 laid on the Table of the House. [See
Appendix VIII, annexure No. 59].

Bhri Anirudh Sinha: Is 1t a fact
that Afghanistan used to buy 40 per
cent of our total production of green
tea, but due to vigorous Japancse
competition, we have been eliminated
from the Afghan market and huge
quantities of tea are lying? It so,
what steps are being taken by the
Government to find a market for the
accumulating stocks

Mr. Speaker: It 1s coming up almost
every day Again and agamn.
Afghanistan 13 not purchasing.

Shrl Eannungo: This question has
been answered several times But, I
may repeat again that taste of con-
sumption of tea is changing in Afghan-
istan as it has been changing else-
where That means, they are gomng
in more for black tea than  green
tea. To help our green tea trade,
special arrangement has been made
with the Afghan Government which
would help export certain quantities
of our green tea

off zerofte Fay © & oo STeen
§ F s & amq oY 2€ miiz
werd teus 7 far mar ar vuw ax
o o% faaer a7 & agr Ao wf 2
wR sk werE few e oW e
q Wt et § w7 wn SEwr am
W % fog 17 & Faw @ 91 @©
g7

st wrpmiy: fe e @ &
¢ § ax feelt nf &, v o woft
@t 7@ b1 sfer o ® S |
farr T 3, & ¥ fgaw §, 39 Q@O
v § e g wamr & wemfre ¥
wk & ) 3% s & wfgd fe e



15773 Oral Answers MAY 8, 1959 Oral Answers 15774
¥ fag oty & & o gfmr W A W o femr war § 1 g & ey waar §
L fie qarr oY wrwr §, SEer o wer fo
Shri Hem Raj: Is it not a fact that i
it e wih G Camindt Govern Shri Anirudh Sinka: Has it come o
ment take to encourage the produc- the notice of the Government that 3
tion of black tea in Kangra and other out of & total of 21 tea gardens in
areas? Dehra Dun producing green tea have
closed down and many more will close
Shri Kanungo: We are wauting for down if the Afghan markets are not
& scheme by the Punjab Government reguned quickly? I want to know
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Production of Cecon snd Chocoiate

*2315. Shri Siddananjappa: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it iz a fact that a
foreign company has set up a factory
for producing cocoa and chocolate in
Bembay;

(b) if so, the name of the firm;

(c) whether it is a fact that estab-
lishment of thus factory has placed
the indigenous cocoa and chocolate
industry at a great disadvantage; and

(d) if so, in what way and what
steps Government are taking to help
the Indian Industry?

The Minister of Industry (Shri
Manubbai Shah): (a) mnd (b). No
new foreign owned factory has been
set up in the last ten years in this
line.

(c) and (d). Do not arise.

forth good cocoa and chocolate in the
market, but the Cadburys have been
given enormous facilities during the
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As far as treatment to the com-
panies 18 concerned, it is all equal,
according to the past performance.

Shri Joachim Alva: Will Govern-
a statement

tence in the country at present?

Shri Manubhai Shah: Three in the
large-scale sector, of which two are
entirely Indian-owned.

st wranddt - woft o Fafg St
ot w1 q Y IF WS W g
ogre & ¥z fegr mar qv | & o
s g 6 s arehy wiR Srweew ¥
I ® WA & el e sty
wY o g7 o ¥ gre @frwr w@ 0

g g

Mr. Speaker: The hon. Member also
can go.

Bhrl Vajpayee: Nobody presents
Meambers with chocolates.

Shri Goray: May I know whether
the Cadbury company still enjoys the
privilege of importing chocolate in
bulk?

Shrl Manubhai Shah: No; all the
privileges or whatever assistance {s
given by the Government of India by
way of import are equally given to all
the companies, based on the past per-
formance. As a matter of fact, the
House will be glad to know that in
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respect of chocolates, everything 1s
banned for import, and only a certamn
amount of powder 15 allowed to come
in; and we have been able to export
chocolate and chocolate products worth
about Rs. 3 lakhs last year

Cooper Allen and Co,

#2316, Shri K. N. Pandey: Will the
Minuster of Commerce and Industiry
be pleased to state:

(a) whether 1t 15 u fact that the
condition of Cooper Allen and Co., 8
branch of the British India Corpora-
tion at Kanpur, 1s detenorating every
day inspite of Government's support;

(b) if so, whether Government con-
template launching an enquiry nto
the causes of its deterioration; end

(e) it the reply to part (b) is in
the negative, the steps proposed to be
taken to save this leather industry?

The Minister of Industry (Shri
Manubhai S8hah): (a) to (¢) Though
mtially there were some set backs,
Cooper Allen, a subsidiary concern of
the British India Corporation has
made some headway since September,
1958 in effecting economies and 1m-
proving its general financial posstion.
Certain measures to further stabilise
this concern are under exammmation,
m consultation with the Receiver and
the Ministry of Defence

Shri K. N. Pandey: [s 1t a fact that
the condition of the factory has gone
bad simply because of mismanagement
and 1f so, what steps have Govern-
ment taken to improve the condition
of the management there?

Shri Manubhal Shah: Precisely for
those reasons, it has gone into the
Receiver's hands, and Government
are now trying to reorganise 1t, and as
I have assured the House, several

Shri S. M. Banerjee: The hon. Min-
ister has stated that certain measures
are under consideration. I want 1o
know what those specific measures
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are and whether any suggestions have
been given by the Receiver in con-
sultation with those people.

Shri Manubbal Shah: Receatly, we
moved the Allahabad High Court, and~
a board of directors hes been only
appomnted 1n February this year, with
ten members with experience, and
they are suggesting & large diversi-
fication of production in this Line, And
we do hope that in the next few
months, we shall be able to establish
new Lines of production. We  are
also contacting the Defence Ministry
who have discontjpued purchase of
ankle boots from this company, to see-
if new lnes can be given to this par-
ticular firm.

ot st wesdy © ST s o
oA WERT A W FAC WRA FEAAT 0
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Import Licences
+ .
. { S A o

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question
No 1315 on the 11th December, 1958
and state :

(a) whether the investigations re-
garding the grant of import licences to
Fedco and Wakefleld have been com-
pleted;
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(b) if so, what are the results of the
investigations; and ~

(e) if the answer to (a) be in the
negative at what stage the investiga-
tions are going on?

The Minister of Commeres (Shrl
Kanungo): (a) No, Sir.

(b) Does not arise.

() The investigations are slill in
progress. It will not be in the public
interest to disclose any information.

Shrli A. K Gopalan: May I know
whether 1t is a fact that one of the
Ticencees who was wanted by the
police is absconding?

Shri Kanungo: 1 have no informa-
tion. As I have stated already, the
investigation 1s proceeding,

Shri Wardor: May 1 know whether
any interim action had been taken

against those responsible for issuing
this licence?

Shri Kanungo: The case 1s under
investigation by the police, and no
action 1s taken until the investigation
15 completed.

Shri Warlor: May I know whether
any departmental action 1s taken
after the investigation made depart-
mentally?

Shri Kanungo: No, departmental
action will be taken after the investi-
gation 13 completed

Shri Assar: May I know whether
the attention of Government has been
drawn fo a report appearing in a
section of the Bombay press alleging
that the son of a Cabinet Minister has
been mvolved in this affair, and 1if
s0. what the fact is?

Shri Kanungo: It 1s entirely untrue.
Shipping Freight Charges on Tiles and
Ridges

+

Shri A. K. Gopalan:

Shri V. P, Nayar:
{ Shri Pannoose:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the attention of Gov-
ernment of India has been invited by

“2318.
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the Government of Kerala on conti-
nung increase of shipping freight
charged on Tiles and ridges exported
from Feroke (Malabar) to Malaya;

(b) when was this brought to the
::ime of the Government of India;

(c) the action taken by the Gov-
ernment of India m the matter?

The Minister of Commerce (Shri
Kanungo): (a) Yes, Sir,

(b) June, 1958

(¢) The matter was taken up by
the Ministry of Transport and Com-
munications with the shipping com-
panies through the Director General
of Shipping The rates were declared
as “OPEN" from the end of 1857.
Each line 1s now in a position to
quote its own rates having regard to
the competition in the trade, as dis~
tinguished from the normal proce-
dure under which the shipping com-
panies settle a specific rate among
themselves There 1s, therefore, full
freedom for the Indian exporters to
negotiate with the shipping Companies
to move goods at as favourable a
rate as possible in regard to their
shipments The Government of
Kerala have been informed of the
above,

Sewing Machine Factory

*2318-A Shri Birbal Singh: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether 1t 1s a fact that Messrs
Mahabir Export and Import Company
of Delh: 1s opening a big factory in
collaboration with Messrs Singer
Sewimng Co of USA. for the manu-
facture of sewing machines;

(b) whether negotiations have been
practically completed and a licence is
to be granted shortly; and

(¢) what will be the effect of the
opening of this big factory in collabo~
ration with a foreign company on the
small secale industry of sewing
machines?
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The
Minister of Indastry (Shri my main  answer
nu-‘:wmn () to () A wMWm
statement is laid on the Table of the mﬁm g -
Shri Tangamanl: May I knew

BTATEMENT

M|s Mahabir Export & Import Co
have a factory 1n Delli even now
producing domestic sewmng machmes
and hold a licence under the Indus-
fries Act for a capacity of 35,000
domestic type and 12,000 industrsl
type sewing machines per annum

In January 1868, they had applied
for expansion of thewr capacity fof

-

this company will receive cag
goods from the Binger Sew
Machine Co*

Shri Mapubbai S8hah: That 15 w
I have made clear in the statem
that whereas we would have perh
no objection to a technical coliabx
tion, we shall neither allow fore
financial participation 1n thig orgu:
ed as well ag small-scale and I
engineering industry, because th
are many indigenous manufactur
In the field who are likely to be h
thereby, nor shall we allow any br
name of a foreign type n any fo
whether 1t be that they say ‘Sin
Machine' or they say ‘Made in Col
boration with Singers’ or the,
any such descnption which m
Jeopardise or prejudice the manuf
ture of indigenous brands

Shri Bishwanath Roy: May I kn
whether there 1s heavy demand
this machinery outside India also®

Shri Manubbal Shah: Yes, &
quite @ jot I am glad to say 8
last year our estunates are that |
export of sewing machines would
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Rules has however been started
agunst them and the enquiry is
proceeding.

Shri N, R. Munisamy: May I know
six accused against whom the case

the withdrawal of the case against
Shrn G 8. Naicker and one other
person; 1f so, why not that particular
gentleman be reinstated in office
especially since he was discharged as
early as 19507 -

8hri Kanungo: The departmental

enquiry has started after the case was
finished in the High Court, ang there-
fore till the departmental enquiry is
over, no case of punishment or lack
of punishment will "be considered.

Shri N R. Munisamy: May I know
if the departmental enquiry was com-
menced only in 1056 or 1857 when all
the accused were discharged or
Scquitted by the High Court? Why
were the innocent and guilty persons
elubbedwmﬂtisenquiu?

Shri Kanungo: No, Sir. The
enguiry was started
ealy in 1958. The fact is that the two

VAISAKHA 18, 1881 (SAKA)
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Shri Kanango: As they are under

Suspension, they are getting compen-
satory allowance as provided in the:

tzm,‘llrlh.llcnhl:

Will the Prime Minister be pleased
to state:

(a) Whether the Vishnu Sahai Com-
mittee appointed to investigate into
the M.O. Matha: affair has subicitted
its report;

(b) if not, at what stage it is;

(c) when the report 1s likely to be
submitted;
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(d) whether the enqury mncludes
investigation 1into the Chechamma
Memonal Trust, and

(e) whether a copy of the report
will be laad on the Table of the
‘House?

The Prime Minister and Minister of
External Affairs (Shrl Jawaharial
Nehru)* (a) to (c) The Cabinet
‘Secretary has submitted his report to
the Prime Minuster who sent it to the
Finance Minister and the Comptroller
and Auditor-General for their
comments Thereafter, the Prme
Minister sent a note on this report,
together with the comments of the
Finance Munister and the Comptroller
and Auditor-General, to Mr Speaker

(d) Yes

(e) The reports of departmental
enquiries and other investigations are
not usually laid on the Table of the
House

Shri 8 M Banerjee: Unfortunate-
ly, the report has not been laid

Mr. Speaker: It has been laid
Shri 8, M. Banerjee: The report

Mr Speaker: He means the Secre-
tary s report”

Shrn §. M Banerjee: VYes

I want to know whether 1t 1s a fact
that Shr1 Vishnu Sahai has stated in
Mis report that this so-called sum of
Rs 3,800,000 was held m cash for
several years right up to 1952 or 1953,
and even part of it afterwards, and
that, except for Shn Mathal's own
statement that he had this money m
cash, no proof of the legal possession
of this amount could be produced, ang
Shn Vishnu Sahar has had to rely
solely on the statement of the Prime
Minister 1n  Parhament that this
money was Invested 1n ghares, deben-
tures etc ?

Shri Jawaharial Nehru: It 13 diffi-
cult to grasp all that question, but
towards the end of it, the hon
Member saixd something about my
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having said that it was invested 1in
shares etc I do not quite know what
the hon Member 1s referring to

Mr. Speaker: The hon, Member is
uuwblymubmm
in the report alleged to have been
made

Shri Jawaharial Nehru: I am asking
about what I saud

Mr. Speaker: The hon  Prime
Minuster said with to this
amount that it had been held 1n stocks
and shares,

Shri Jawaharial Nehru: No, Sir
That 1s not my recollection of what I
said ‘There are two things in what
I said One was that when 8hn
Matha: came here, I gathered from
him on enquiry that he had certamn
assets, about Rs 2 or Rs 3 lakhs
Subsequently—not  then, but subse-
quently—on another occasion, I sew,
in fact he gave me, some hst of huw
investments when I enquired about
that That was a little time after-
wards It was not contemporaneous
with that

Shrimati Renu Chakravartty: In the
other House, the Prime Minister had
saird “I have an actual account He
gave me &n account 1n wntng
Broadly speaking, there were Rs 2 to
Rs 3 lakhs invested in shares and
debentures 1n various companies” In
view of that we are told that Shn
Vishnu Sahai has not been able to
prove 1t except basing himself on the
statement made by the Prime Mins-
ter 1p Parhament In view of its
very great importance, could we know
whether the Prime Minister will lay
this particular paper on the Table of
the House so that we may be able to
judge which 1s correct—Shn Mathar's
statement to Shm Vishnu Sahai, or
Shr1 Mathar's statement 1n wnting to
the Prime Minuster”

Shri Jawaharial Nehru: Both are
correct, and there is no contradiction

Shri Prabhat Kar: May [ know
whether the Vishnu Saha: commitites
had the power and the authority 1o
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one proceeds, and such enguiries are
always treated as confidential be-
cause, If they are not so treated, one
cannot usually get the evidence that
one requures Ewvidence is often of
fellow officers and others who would
confidentially give their views about a
subject, but who would hesitate pro-
bably to do so if they thotght 1t
was gomng to be published There-
fore, they are treated as confidential,
and the hon Member 1s quite nght n
saying that Shri1 Vishnu Saha: had no
authority to compel people to come to
him to give evidence

Shri Prabhat Kar: I was askung
whether he had the right of examun-
1ng and cross-examining witnesses, and
to ask for the production of docu-
ments

Mr Speaker' The hon Prime Minis-
ter has said he had no right

Shri Jawaharial Nehru. He had no
right to do that, he could only request
people, such people as he wanted to

Bhri H N. Mukerjee: In view of the
‘Government having restricted the
terms of reference of the Vishnu Sahai
Commuttee and made 1t virtually im-
possible for 1t to probe into the facts
of the situation, and i view of so
many allegations having been bruuted
about in regard to thus matter, may I

113(A1) LSD—2
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know whether Government will have
a further mvestigation end ask for
evidence to be placed before a proper
investigation tribunal and not this kin&
of semi-departmental or quasi- depart-
mental committee?

Shri Jawaharial Nehru: It 13 an odd
request, if I may say so A number

ment from hon Members opposite o
other Members 'When we ask for
other information to be placed, prae-
tically nothing 1s placed The only
information that we have had really
e the charges in speeches here
Now, the hon Member suggests that
there was a limitation on Shn Vishnu
Sahai There was no limitation at all
excepl the legal lLimitation that he
could not act as a court of law and
summon people  Oluerwise, he was
given the broadest terms of reference
to enguire 1nto and ascertan the facts
as to whether Shr1 Mathai had dome
anything improper during his service
in regard to these various charges.
Every single charge that was mention-
ed m this House has been taken up by
Sbr: Vishnu Sahai, and as I mention-
ed m my note to you, Sir, there were
three or four major charges

The matter first came up because of
the trust Then it came up about the
imnsurance premia and gnnuities Then
reference was made to certain property
purchased in the Kulu Valley and
certain remittances sent to his rela~
tives These are the four heads He
has enquired into them and submitted
Ins report And I do not understand
how we can go on having enquiry
after enqury simply to please the
hon Member opposite

Shri H N. Mukerjee: 1 do not wish
to be factious I want the Prime
Minister to understand that personal-
ly I have no mformation in this
matter, but I know that Members of"
Parliament were disinclined to offer
whatever evidence they had to a Com-
mittee hke the Vishnu Saha: Com-
ruttee with attenuated functions, But
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if there was a different kund of tribu-
nal, then surely they would come for-
ward. That is the impression I get
That being so, 1 would very much
like tc have an essurance from him
that if that is so—he can take me at
my word—he will go further into the
matter and look into the proper state
of things

Mr. Speaker: It 15 hypothetical,

8hri Jawaharial Nehru: I would ke
10 assure the hon Member that 1
have pa:d quite a good deal of atten-
matter Naturally so.
Apart from that, since he was work-
ing directly under me, indirectly I
was very much interested in this
ot T heve aanld guinte anmpnh
attention to thus I am sorry if any
hon Member who had some informa-
Twon was disinclined to produce 1t I
cannot myself see any such thung, be-
cause these are financial matters,
bank books and other things They
may of course be there But I
really think it will be odd if hon
Members who have some information
would not produce it but would want
anovther Committee before they can do
S0

Shri Vajpayee: Rajkumar:i Amrnit
Kaur joined this Trust when she was
a Cabinet Mumster and collected
donations, from whom we are not
twld In view of thi, may I know if
Government will con ider the desira-
bility of askung the RMimsters not to
associate themselves with prnivate
trusts, particularly of this nature?

Shri Jawaharlal Nehru. Cabinet
Ministers, as anybody else, have a
perfect right to be trustees of chant-
able organisations There 15 absolute-
1y nothing to prevent them Whether
an organisation 1s charitable or not s
another matter In fact, Rajkuman
Amnt Kaur did not join this Trusi
Ehe started it She was the origina-
tor. In fact, she collected money for
some two or three years before the
“Trust was started and then put it in
#his account {Interruptions). The
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Guestion was whether I would issue

to Ministers. Minusters
should be careful, but I cannot tell
them not to join a charitable trust
It 15 g very ordinary thing.

Shri Vajpayee: But Mnsters
should say from whom they get
Money, from whom they collect dona-
tiong, Ministers are public servants.

Shri Tangamani: Why are the names
ot revealed?

Shri Vajpayee: Why anonymous
dynations?

Shri Jawaharlal Nehru: I really do
Nyt understand this question I can
Very well accept the statement that
Mynusters have to be very careful and
8l] that But why should Minsters
N4t accept anonymous donationsT
This 15 the first time I have heard that
2 person should not accept anony-
Mous donations (Interruptions)

Mr Bpeaker: We are going away
rom the Matha case to the Rajkumari
Jcm.

Shrimati Rena Chakravarity: As
’3r as 1 could make out from the
Prymc¢ Minister's statement, this Com-
Mattec had no power of verfication
In view of the fact that the invest-
Ment of Rs 2-3 lakhs 1n shares and
debentures, which has been stated by
the Prime Mimster, 1s of very great
Vnportance for coming to a conclu-
3ion whether to exonerate Shn
Matha: or not, could we ask whether
the Prime Minister will be pleased to
Plare on the Table of the House at
leagt that written statement given to
hm so that we can judge, even if he
does not give us the report of the
departmental mquiry committee?

Shri Jawabarlal Nehru: I confess [
do not understand this approach to
this question In the course of 11 or
12 years of service under me, ths
£entleman, Sht: Mathai, gave me
Various pieces of information from
time to time, sometimes at my nst-
8nce when I enqured from him,
Stherwise, I was not interested in his
Erivate affairs When he came to me,
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Then when he asked me for permis-
sion to purchase this property in the
Kulu Valley, I was interested and
asked him: ‘What is it going to cost
you? Have you got investments?’ It
was at that time that he gave me that
list of investments. Subsequently,
again he showed me a list and I look-

ed through it; I was not auditing it;
7 had a broad glance at it. Sub-
sequently, when something else

doubt they are somewhere. But at
that time, this question did not arise
in this form. It was merely for my
satisfaction that I did it.

Some Hon, Members rose—

Mr. Speaker: Next question.

Shri Jagdish Awasthi: A few more
supplementaries should be allowed.
It ;8 an important question.

Shri 8. M. Banerjee: I would re-
quest you to allow a few more ques-
tions. This is an important matter.

Mr. Speaker: I have allowed suffi-
cient number of questions.

Shri Braj Raj Singh: There are
some facts which are there which are
not revegled.

Mr. Speaker: Next question.

Bifurcation on Education Ministry

*2321, Shri Harish Chandra Mathup:
zﬂthehhthephmdw
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(a) what considerations persuaded
Geovernment to bifurcate the Ministry
of Education;

(b) whether any asseisment of the
working of this arrangement has been
made; and

(c) what organisation brings about
co-ordination between the two sec-
tions of the bifurcated Ministry of
Education?

‘The Prime Minister and Minister of
External Affairs (Shri Jawaharisl
Nehru): (a) The old Ministry of Edu-
catior and Scientific Research had
grown considerably and comprised a
very large variety of work. There
were eighty sections in it. The work
of these sections was varied. Apart
from the purely edutational side,
there were scientific research and
development comprising a large num-
ber of National Laboratories and Insti~
tutes, and technical education which
dealt with a giowing number of tech-
nical institutes and with the deve-
lopment-of modern industry and tech-
nology. There were also various
typer of cultural activities, sports,
athletics, etc. The Prime Minister
considered all this work too heavy for
one Ministry and decided to separate
it into two. At present, the Minis-
try of Education consists of fifty-two
sections and the Ministry of Scientific
Research and Cultural Affairs of
thirty-five sections.

(b) No formal assessment has been
msde. The present arrangements
have been working satisfactorily and
are largely fulfilling the objectives in
view.

(c) There iz no special organisation
for co-ordination. There are, how-
ever, Committees where both Minis-
tries are represented, and close con-
tact and mutual consultation are
maintgined.

Shri Harish CBandrs Mathur: Has
the hon. Prime Minister discussed ™
with the two concerned Ministers and
ascertyined what dificulties they have
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faced during this one year n carry-
mg out their responsibilities in the
bifurcated Ministries?

Shri Jawaharial Nehru: 1 am con-
stantly in touch with the two Minis-
ters I have not invited them to
come and tell me what ther diffi-
culties are The question did not
arise In fact, so far as I know, the
two Ministries have been working
satisfactorily and 1 have no particular
information of any major difficulties

Shrl Harish Chandra Mathur: Has
1t ‘been brought to the notice of the
hon Prime Minister that during the
meetings of the Consultative Commut-
tees of these two Ministries on several
gccasions 1t has been felt that the
bifurcation of this Minstry has caus-
ed considerable difficulty and does not

conform to efficiency and efficacy of
working”

Shri Jawaharial Nehru This 13 the
first time I have heard that Nobody
bhas told me about 1t The hon Mem-
ber talks mbout fifurcation of this
Ministry, the so-called bifurcation of
the Ministry as 1t existed before 1t
only came into existence m that form
only because of the great personality
of the late Maulana Azad, otherwise,
these two were not together under
one Ministry

Dr BSushila Nayar: Is the hon
Prime Minister aware that at the Cen-
tral Advisory Board of Education also
it was pointed out that the separation
of the Labraries from the Education
Department as a result of sphiting up
of the Ministry was causing consider-
able difficulties to the educationists?

8hri Jawaharlal Nehru The hon
lady Member 1s talkuing about the
Labrarv Qbviously, one cannot split
the Library into two Libraries It
has to be one single Library If it 1s
one single Library, it has to be under
one single admimstration

Dr. Sushila Nayar: I do not think
my question has been understood
Libraries today are under the Mins-
trv of Cultural Affmrs Librares are
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can understand that it 1g feamble to
put the libraries under Education
Labraries deal with both aspects, not
only educational but also cultural and
so many others

Shrl Thirumala Rao: In view of the
importance of the subject may we
know whether this Ministry will be
kept 1n the Cabinet?

Mr Speaker We are going away
from the subjeci

Spri Thirumala Raoc The hon
Minister has neither Cabinet rank nor
1s a Minister of State

Mr. Speaker The question relates
to pifurcation and not to elevation

Shri Thirumala Rao. Maulana Azad
was In charge of the Mustry before
as a full-fledged Cabinet Mimister Has
Government got any proposal now to
appomnt another Mimister in charge of
Education from the Cabinet?

ghrl Jawaharlal Nehru. Hon Mins-
ters who are in charge of Minstries
arc in full charge of the Mimstries
having the same powers and autho-
nty—whether they arg
nﬁumwm“as&m—mm
a right to attend Cabinet meetings
It 1s true that, to some exient, the
subject counts an appointing & mem-
ber of the Cabmet But much moré
um:ruhubeduztoothermw;
Maulana Azad would have been
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to him—or no subject at
all. He would have been in the
Cabinet. So, it is not at all a question
of the subject being unimportant.

the hon. Prime Minister given any
thought and consideration to the
various factors brought out in the
criticisms against this arrangement,
both in Parliament as well as in cer-
tain editorials of leading papers?

Shri Jawsharial Nehru: I try to
keep pace with the newspapers; but,
1 feel I cannot read many papers. 1
have heard some criticismg as hon.
Member said. But I really have not
yet understood the justification for
their criticism. It is easy to criticise
and with justification to point out
that thig is the difficulty as the hon
Member opposite was saying. That I
can understand and that applies to
every Ministry. They have to be
dovetailed to each other. Otherwise,
there is a tendency for our Ministries
{0 grow so big that it is rather difff-
cult for the Mwisters to keep in touck
with the various activities.

Mr. Speaker: The Question hour is
over,

15796
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Commonwealth Technical Training
Sctems

*2311. Shri Afit Singh Sarhadi: Will
mx‘m—e Minister be pleased to

(a) whether any scheme has been
evolved 1 have Commonwenlth
Scholarships and  fellowships for
mutual assistance snd technical traiu-
Ing under the deasion taken hy the
Commonwealth Trade and Economuc
Conference held in Montreal in Sept-
ember, 1858: and

(b) if so rhe niture of the schcme
and the ‘number f Indian scbholors
who will be given traming by the
Commonwealth countries?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) and (b). Not
yet. A Commonwealth™ Education
Conference has been convened by the
Government of the United Kingdom
in July next to formulate a new pro-
gramme of Commonwealth scholar-
ships and fellowships and to review
the existing arrangements for co-
operation between the Common-
wealth countries on all ‘aspects of
education.

Silver Dollay Exports from Tibet

*2322. Shri Raghunath Bingh: Will
the Prime Minister be pleased to
state:

(a) whether it 1s a fact that China
has restored the export of Silver Do)~
lar from Tibet at the rate of Rs 3-31
whereas the Chinese official Dollar
rate 1s Rs. 2'85; and

(b) if so, whether it has affected
Indian trade adversely?

The Parliamentiry Secretary to iho
Minister of External Affalrs (Shri
Sadath All Khan): (a) No, Sir. The
position as far as we are aware is that
the official rate of exchange of
Chinese Silver Dollar is Rupees three.
The Chinese charge two per cenl
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Commission if Dollars are convartad
into Rupee drafts payable at Calcutta.
The official rate is thus reduced ¢to
Rs 2'94 The Indian Traders on the
other hand accumulate dollars from
sale proceeds of their goods converted
at the rate of Rs 331 fo 337 which
15 the market rate The traders thus
suffer loss when they reconvert accu-
mulated dollars at the official rate by
purchasing rupee drafis

(b) It 15 usually difficult to 1solate

the effect of any one factor But ac-
cording to information available there
was no marked decline in Indian
trads with Tibet at least until the out-
break of the present disturbances

fosam ® wredliw

*3331 st WY W7 AWm
oo 9% qaT A F w1 fw
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Sikkim Enclaves in Tibet

Shri P. C. Borooah*

*2324.{ Shri Raghunath Singh.
Shri 8. A. Mehdi:

Will the Prime Minister be pleased
to state
(§) whether there are three tuy

bits of Jand m Central Thbet under
the control of Siklum Royal Family,

(b) what 15 the position of these en-
regarding adminustrative con-
trolg; and
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The Deputy Minister of Extermal
Affairs (Shrimati Lakshmi Menon):
(a) and (b). According to the infor-
mation available with the Government
of India, Maharaja of Sikkim owrned

No. 1327 on the 17th September, 1058
and state:

(a) whether any charges have been
framed against the official concerned;

(b) if so, the nature of charges and
when the enqguiry is likely to be held;
and

(c) whether the official concerned
is being offered another senior post in
another Ministry?

The Deputy Minister of External
M‘&lﬂY (Shrimati Lakshmi Mengn):
{a) Yes;

(b) The charges have been served
on the officer and he has been re-
qured to submit his written state-
ment of defence on or before 15th
May 1988 after which an inquiry into
the charges to the extent necessary,
will be held in acordance with the All
India Services (Discipline and
Appeal) Rules, 1955. Government do
not consider it to be in the public
interest to disclose the nature of the
charges until the inquiry has been
completed.

(c) The official is at present on
leave. His name has, however, been

{c) the steps Government proposed
to take to enforce the said Code?

The Deputy Minister of Laboor
(Shri Abld All): (a) A copy of the
preliminary draft Code of Efficiency
and Welfare is laid on the Table of"
the Sabha, [See Appendix VIII, an.
nexure No. 80].

(b) No.

(c) The steps to be taken to enforce
the Code, if adopted by the Indian
Labour Conference and finally ac-
cepted by Government, will be decid-
ed in due course.

Employees’ State Insurance Scheme

Shri Anthony Pillai:
. {sm L. Achaw Singh:

Will the Minister of Labour and
Employment and Planning be pleased
to state-

(a) whether the views of the State
Governments were ascertained with
regard to the extension of medical
benefits to the families of the insured
workers under the Employees’ Stats
Insurance Act; and

(b) the names of the States which
have opposed such extension of medi-
cal benefits?

The Deputy Minister of Labowr
(Shri Abid Al): (a) Yes.

(b) None.
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Lajpat Nagar (New Delhi)

#2330. Shrimatli Sucheta Kripalani:
Will the Minuster of Rehabliitation and
Minority Affairs be pleased to state:

(a) whether it 1s a fact that Gov-
ernment had orngnally proposed to
charge market price of land preval-
mg at the fime of ramsing structurgs
plus development charges from allot-
tees 1n Lajpat Nagar (New Dellm);
and

(b) if so, the reasons for changing
the baus for evaluating the property?

The Minister of Rehabili{stion and
Minority Affairs (Shri Mehr Chand
Ehanma): (a) No

(b) Does not arise
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Staple Fibre

Shri Subodh Hansda:
*2331, { Shri S, C. Samanta:
Shri B. C. Mafhi:

Wili the Minister of Commerce and
Industry be pleased to state:
L]

(a) whether it is a fact that the
sale and production of staple fibre
have been controlled by Government;

(b) it so, the reasons therefor;

(c) whether all the producers have
submitted their stock returns after
the enforcement of the control;

(d) whether price for various varie-
ties of fibre has been fixed; and

(e) whether these are now sold at
fixed rate?

The Minister of Commerce (Shri
Kanungo): (a) Yes, Sir.

(b) For ensuring equitable distri-
bution;

(e) to (e). Yes, Sir.

Film Finance Corporation

(Shri Ram Krishan Gupta:
o333, J Sbri Rami Beddy:
Shri Kodiyan:
ism.l.n.s.m

on the 19th December, 1958 and state
at what stage is the question of setting
up a Film Finance Corporation to

Negotiations for New Plants

*2538. Shri D, C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that Dr,
Nagaraja Rao, Joint Secretary in the
Ministry of Commerce and Industry,
visited Europe to hold discussions
with the European Governments in
regard to the setting up of new plants;

(b) if so, whether he has since sub-
mitted his report;

(c) whether the report has been
examuned by the Government; and

(d) if so, whether a copy of the
report wlongwith the decisions taken
thereon will be laid on the Table?

The Minister of Industry (Shrl
Manubhal Shah): (a) Yes, Sir.

(b) and (c). Dr. Nagaraja Rao's and
Shri Ghei's deputation overseas was
to progress certain projects in respect
of which negotiations were continu-
ing. Further action 1s being taken
wherever necessary in light of these
discussions.

(d) Does not arise,
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Eviction of a Tenant

2335 Shri Ram Krishan Gupta:
* "\ Shrl Bhakt Darshan:

Will the Minister of Works, Housing
and Supply be pleased to refer to the
reply given to Starred Question No.
847 on the 11th December, 1958 and
stata:

(a) whether the private individual
allotted a Government requisitioned

house for running a hotel on a rent
of Rs. 1,200 p.m. has been evicted; and

(b) if not, the reasons therefor!

The Minister of Works, Housing and
Supply (S8hri K. C. Reddy): (a) No,
Sir,

(b) A statement is given below:—

STATEMENT
The premises No, 1, Man Singh
Road, New Delhi were leased by the
owner, Nawab Sir Mohammed Akbar
Khan of Hoti, to Shri J, E. da Fonesca
for five years, in the first instance, 1n
December, 1830. These premises were
requisitioned by Government in Sep-
tember 1841 for use as a residence for
a Member of the Viceroy’s Executive
Council, It was, however, later de-
cided to allow Shri Fonesca, who had
been running a boarding house in the
premises, to continue to run the estab-
lishment. Accordingly, an agreement
permitting him to retain the premises
for one year was executed. The agree-
ment provided that the Government
woutld have the right to allot accom-
niocation in the establishment and to

Written Answers 15806
fix the amount of payment to be made
by such allottees. _

2. A number of Government officers
and members of the Diplamatic Corps
have been staying in the establish-
ment and the Government have beea
considering the gquestion of renewal
of the lease with Shri Fonesca. The
property in qQuestion has been acquir-
ed by the Ministry of Rehabilitation
under the Displaced Persons (Com-
pensation and Rehabilitation) Act
1854 and that Ministry have been pro-
posing its sale by auction. However,
this Ministry is also considering pur-
chaging the property and the gquestion
of continuance of Shri Fonesca's lease
is also under review.

Eviction of Squatters

*2336. Shri D. C. Sharma: Wil] the
Minister of Works, Housing and Sup-
ply be pleased to state: L

(a) the steps taken under the Public
Premises (Eviction of Unauthorised
Occupants) Act, 1958, to evict squal-
ters in public premises in Delhi and
New Delhi; and

(b) the results achieved so far?

The Minister of Works, Houslng and
Supply (Shri K, C. Reddy): (a) In 153
cases show cause notices have been
served upto 15th April, 1859 by the
estate officers in Delhi and New Delh
under Section 4(1) of the Act. In 6
cases out of these, orders of eviction
have also been served under Section
5(1) of the Act. The other cases are
being processed further in accordance
with the provisions of the Act.

(b) Two houses in New Delhi have
been vacated after receipt of show
cause notices.

“ayr el
*33%0. off Wy avt : WTHE

sy 33 wordy, tane ¥ arcife 9o
H&r w35 ¥ TOT & Faw F oy e
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4229. Shri Ram Krishan Gupta: Will
the Minuster of Works, Housing and
Supply be pleased to state the num-
ber of Village Housing Projects pro-
posed to be allotted to Punjab during
19590-80 and for the remaining period
of Second Five Year Plan?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): The num-
ber of willages allotted to Punjab for
setting up of Village Housing Projects
during 1956-60 1s 120 (including 80
allotted to them in the previous years)
The allocation for the Plan pernod is
200 wvillages.

Mahatma Gandhi’'s Writings

4230. Shri Bam Krishan Guptia: Will
the Minister of Information and
Broadcasting be pleased to state the
names of the States which have set up
advisory bodies so far for collection
of Mahatma Gandhi's writings?

The Minister of Information and
Broadecasting (Dr. Keskar): Commit-
tees for collecting material for inclu-
sion m the Collected Works of Mahat-
ma Gandhi have been set up In
Andhra Pradesh, Assam, Bihar, Bom-
bay, Jammu and Kashmir, Madhya
Pradesh, Madras, Mysore, Orissa, Pun-
jab, Rajasthan and Uttar Pradesh.

Employees in Coment Factories

the Minister of Labour and Employ-
ment and Plannsing be pleased to state
the estimated number of employees in
cement factories in India as on the
31st March, 1958?

The Deputy Minister of Labour
(Shri Abid Al): The informatioh as
on the 31st March 1958 13 not yet
available The average daily employ:
ment dyring the year 1057 was 24,852,

Export of Handloom Cloth

4232, Shrli D. C. Bharma: Wil the
Minister of Commerce and Indusiry
be pleased to refer to the reply given
to Unstarred Question No 400 on the
25th November, 1958 and state the
result achieved during 1958 =0 far due
to implementation of the scheme to
increase the export of handloom
cloth?

The Minister of Commerce and In-
dustry (Shri Lal Bahadaur Shastrl): It
18 yet too early to assess the results.

Community Radio Receiver Sets

4233. Shrl D. C, Sharma: Will the
Minister of Information and Broad-
casting be pleased to state the pro-
gress made so far with regard to the
mnstallation of Commumty radio
receiver sets in villages in the States
(State-wise)?

The Minister of Information and
Broadcasting (Dr, Keskar): A state-
ment 15 1a1d on the Table of the Sabha.
[See Appendix VIII, annexure No 61]1.

Kingsway Refuges Camp, Delhi

Shn D. C. Sharma:
4234 9 Shri Padam Deo:

Will the Minister of Rehabilitation
and Minority Affairs be pleased to
refer to the reply given to Unstarred
Question No 878 on the 25th Novem-
ber, 1958, and state the further pro-
gress made 1n meeting the demands of
the residents of the Kingsway Refugee
‘Camp in Delhi?
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The Minisier of Rehabilliation and
Minority Affatrs (Bhri Mehr Chand
Khanns): Rent of the tenements has
been reduced from Rs. 10 per month
to Rs 650 nP per month

Cotiage Indusiries in Punjab

Shri D, C. Sharma:
i {wnwsm:

Will the Minuster of Commerce and
Industry be pleased to state:

(a) the amount sanctioned to the
Punjab Government for the develop-
ment of Cottage Industries in Punjab
during 19568-69;

(b) whether 1t has been utilised m
full; and
(e) if not, the rebsons therefor?

The Minister of Commerce and In-
dustry (8hrl Lal Bahadur Shastri):
(a) The following amounts were
sanctioned to the Punjsb Government
for the development of cottage mdus-
tries dunng 1958-59:—

Amount sanctioned

Rs in lakhs
Handicrefts . 3 86* (upto 17-2-59)
Senculture . 1+ 74 (upto 12-3-59)
Handloom . 4 03 g f“gi-‘i-’?
Khadi-Tradional
and Ambar 0 sBi(upto 31-12-58)

Village Industnes . 6 28} ( Do. )

*Includes revahidation of old san-
ctions and techmcal approval for new
schemes.

**Technical approval for new scheme
only.

tExpenditure mcurred by the State
Government on continuation schemes.

1The Khadi and Village Industries
Commussion disbursed these amounts
to the Punjab Khadi and Village In-
dustries Board

(b) and (c¢) The final position s
not yet known. All the schemes are
in progress Generally, the details of
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utilization and progress are
available a few months after the
of the financial year The State Gov-
ernment is hopeful that the
would be utilized in full.

§

Tralning-cum-Production Unils M
Bombay

4236. Bhri Pangarkar: Will
Md&mmoulm
be pleased to state:

(a) whether the Government of
Ind:a propose to start traming-cum-
production units in Bombay; and

(b) o 50, when and location thereof?

The Minister of Commerce and In-
dustry (Shrl Lal Bahadur Shastrl):
(a) and (b) The following is the only
direct Central Government scheme in
Bombay State involving tramning-cum-
production:—

Surgical Instrument Factory, Bom-
bay This Centre is expected to start
functioning shortly

¥mport of Telephone Equipment
4237, Shri Pangarkar: Will the Mi-

(a) the value of telephone equp-
ments imported into India during the
year 1058-59; and

{b) the value of telephone instru-
ments exported to foreign countries?

The Minister of Commerce and In-
dustry (Shri Lal Bahafur Shastri):
(2) The valuve of Telephone instru-
ments and parts imported during 1938-
59 (Apri]l '58-January '59) was of the
order of Rs. 60,55,000.

(b) No Telephons instruments were
exported during 1958-50. The value
of parts of telephone instruments ex-
ported during 1958-890 (Aprll 'B8-
January's9) was, however, of the
ordar of Rs. 5,000.
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All India Handicrafts Board

4388, Shri Pangarkar: Will the Mi-
nister of Commerce and Indusiry be
Pleased to state:

{a) the number of meetings of the
All India Handicrafts Board held
during 1958-30; and

(b) the decisions taken at these
meetings?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) and (b). A statement is laid on
the Table of the Sabha, [See Ap-
pendix VIII, annexure No. 82]

Migration from Pakistan

Shrl Pangarkar:
4239, Sardar Igbal Simgh:
Shri D, C. Sharma:

Will the Prime Minister be pleased
to state:

(a) the number of applications for
migration certificates received during
the first quarter of the year 1950 in
the office of the Deputy High Com-
mussioner in Dacca; and

(b) how many of these applicants
have since been granted migration cer-
tificates?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): (a) 1,515

(b) 366 upto 31st March, 1959

Naga Hostlles

Shri Pangarkar:
4240, Shri D. C. Sharma:
Shri P. C. Borooah:

Wil the Prime Minister be pleased
1o state:

(a) the number of Naga hostiles who
have surrendered during the first
quarter of the year 1939;

(b) the number of Naga prisoners
released during the above period; and

(c) the quantity of ams surrender-
ed by them?

The Prime Minister and Minister of
Extersal Affairs (Shri Jawszharial

Nehru): (a) .. 1079.
(b) .. 108,
(c) .. 308

Institute of Nuclear Research, Borabay

4241, Shri Pangarkar: Will the
Prime Minister be pleased to state:

(a) Whether Government have re-
ceived any request from the Bombay
Government for approval of scheme
for setting up Institute of Nuclear
Research at Bombay; and

(b) if so, whether the scheme has
been approved®

The Prime Minister and Minis-
ter of External Affalrs (Shri Jawahar-
lal Nehru): (a) and (b). No such re-
quest has been received.

Export Trade Promotion Organisation

4242, Shri Ram Krishan Gupta:
Will the Minister of Commerce and
Industry be pleased to state the hames
of the countries in which organisations
to promote export of Indian goods
have been set up so far?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Bhastrl):
Only one organisation to promote ex-
port of Indian goods has been set up
at Frankfurt (West Germany),

Competent Officers

4243, Shrl M. C. Jain: Will the
Minister of Rehabllitation and Mino-
rity Affairs be pleased to state:

(a) the number of Competent
Officers appointed by the Central
Government under the Evacuee Inte-
rest (Separation) Act; 1851;

(b) whether all of them were mem-
bers from permanent service;

(¢) if so, what ofice was held by
each of them before thair appointment
as Competent Officers; and
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(d) how many of them ate Law
Graduates and how many are not
Law Graduates?

The Minister of Rehabilitation and
Mingrity Affairs (Shri Mehr Chand
Khanna): (a) Only the Competent
Officer Dellu 1s appointed by the Cen-
tral Government Those functioning
in others States are appointed bv the
State Governments

(b) The Competent Officer, Delhi
was a permanent member of the
Punjab Civil Service (Judicial)

(c) The last office held by lum was
of District and Sessions Judge

(d) He 15 a Law Graduate

Loans and Grants to Colomes in
Punjab

4244 BShri Daljit Singh: Will the
Minister of Rehabllitation and Mino-
rity Affairs be pleased to state the
total loan and grants gpiven to diffe-
rent refugee colonies constructed
after partition in Punjab under various
heads, so far?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): No loans and grants are
mven to the colonies as such Loans
and grants are sanctioned to the State
Governments for distmbution to indi-
vidual displaced persons or for their
benefit 1n respect of approved schemes

Minimum Wages for Road Transport
Workers

4245, Shri L, Achaw Singh: Will the
Minister of Labour and Employment
and Planning be pleased to state

(a) whether any wages have been
prescribed under the Mimumum Wages
Act, 1948 for road transport workers,

(b) if so, the rates of wages pres-
eribed by the Centrfl and State Gov-
ernments giving in each case the dates
of publications i1n the concerned
Gazette,

(c) whether Government have fixed
minimum wages under the above Act
in Manipur; and
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(d) it not, the reasons therefor”

The Deputy Minister of Labour
(Shri Abid AH): (a) Yes

(b) Information regarding the rates
notified 1s contammed m the Annual
Reports on the working of the Aect
for the years ending 1953, 1854 wnd

(d) No action has been taken in
Manipur Terrntory in view of Section
3(1A) of the Mimimum Wages Act,
AR W ‘hrere e e ‘ham uhe
thousand employees 1n this employ-
ment m Manipur

Residential Flats in Indra Market,
Delhl

4246, Shri Liladhar Kotokl: Will the
Minister of Rehabilitation and Mino-
rity Affairs be pleased to state’

(a) what 15 the price fixed for two-
roomed and three-roomed residential
flats 1n Indra Market, Subzimandi,
Delhi, and

(b) whether the above flats are al-
lottable at present?

The Ministey of Rehabllitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) and (b) The price of
the residential flats in Indra Market
15 above Rs 10,000 each and are,
therefore, not allotable

Commercial Flats in Indra Market,
Delhd

4247. Shri Liladhar Kotoki: Will the
Minister of Rehabilitation and Minor-
ity Affairs be pleased to state

(a) the number of commercial flats
constructed in Indra Market, Subzi-
mand:, Delhi; and

(b) whether these flats are now
ready for allotment?
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Minority

Khsnns): (a) and (b). The number of
flats (commercial and residential) m
Indra Market is 56. Of these 25
pave been allotted. lzhavebu;:ﬁl-
19 are

(b) if so, the action taken in the
matter?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Ehanna): (a) and (b). 28 commercial
flats have been constructed in Indra
Market. Of these 12 have been sold
under the <Compensation Scheme.
Government have no information
whether these flats are being used for
residential purposes. It is no longer
concerned with the matter. One flat
has been allotted and the remaining
15 vacant flats are likely to be dis-
posed of soon.

Allotment of Shops in Indra Market,
Delhi

4249, Shri Llladhar Kotoki: Will the
Minister of Rehabilitation and Minor-
ity Affairs be pleased to state:

(a) whether it is a fact that some
shopkeepers already having their own
shops elsewhere have been allotted
shops 1n Indra Market, Subzimandi,
Delhi; and

-
that in one case an allottee was found
to be an employee in a firm in Jaipur.
His allotment was cancslled.

" Rules under Minimum Wages Act

4250, Shri Anthony Pillai: Will the
Minister of Labour and
and Planning be pleased to state:

(a) whether any draft amendments
to the rules framed by the Central
Government under the Minimum
Wages Act, 1048 have been published;

(b) if so, when; and

(c) when such amendments are
likely to be finalised?

The Deputy Minister of Labour
(Shri Abld AlD: (a) and (b). Yes.
Draft amendments to Rule 23 of the
Minimum Wages (Central) Rules,
1850 have been published in August
1958,

(¢) The amendments will be final-
1sed as early as possible.

Labour Appeals

4251, Shri Anthony Pillai: Will the
Minister of Labour and Employment
and Planning be pleased to state:

(a) how many appeals by employers
and by employees have been prefer-
red to the Supreme Court against
awards or decisions given by Indus-
trial Labour Tribunals or Labour
Courts since the adoption of the Code
of Discipline by the 18th Indian
Labour Conference;

(b) in how many cases was the
Government able to persuade the
concerned appellants to withdraw
such appeals; and

(e¢) how many of these appeals have

been preferred by employers in the
public sector?

The Deputy Minister of Labour
(Shri Abid Ali): (a) to (¢). The in-
formation is being collected and will
be placed on the Table of the House
in due course,
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Wages of Reserve Pool Masdsor

{a) what is the daily rate at which
the reserve pool mazdoor under the
Dock Workers (Regulation of Em-
ployment) Scheme at each of the ports
;demnbay. Calcutta and Madras 1s

d-

(1) on days he is granted leave
with pay,

(1) when he 15 granted a festival
holhiday wath pay;

(1) when he is assigned time rate
work, and

{rv) when ‘s monmunum guarantee

of 21 days wages 1s calculat-
ed, and

(b) 1f the rate of pay varies at any
one port for the four above stated
purposes, the reasons therefor?

The Deputy Minister of Labour
(S8hri Abld Ali): (a) and (b) A state-
ment giving the requisite informa-
tion 1s laid on the Table of the Sabha
[See Appendix VIII, annexure No
63]

Dock Labour Boards

4253 Shri Anthony Pillai: Will the
Minister of Labour and
and Planning be pleased to state

(a) what categories of workmen
have been brought under lhisting
schemes by the Dock Labour Boards
at Bombay, Calcutta and Madras;

(b) how many workers have been
listed 1n each of such ecategories,

(e) when the process of hsting
commenced for each category at each
port, and

(d) when it was completed?

The Deputy Minister of Labeur
(8hri Abid All): (a) to (d). A state-
ment giving the requisite information
18 laid on the Table of the Sabha
2;: Appendix VIII, annexure No
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Decasualisation scheme for Dotk
Werkess

Workers (Regula-
of Employment) Act have been

published for the Ports of Cochin,

Vizagapatnam and EKandla;

(b) 1f so, when;

(c) what steps Government have
taken to finalise the said schemes,

§3%
i
g
:

E

(d) when 1t 1s proposed to imple-
ment such schemes?

The Minister of Labour
(Shri Abid All): (a) Draft Dock
Workers (Regulation of Employment)
Schemes for the ports of Cochin and
Vizagapatnam only have been publi-
shed No Scheme for Kandla has
peen prepared

(b) On 2nd June, 1958

(c) and (d) Comments received
have been examined and the Schemes
are hikely to be finahised shortly

Absentetism in Industrial Establish-
ments

4255, Shri Anthony Pillal: Will the
Minister of Labour and Employment
and Planning be pleased to state

(a) the instructions relating to the
defimtion of absenteeism which have
been given to the employers tq, enable
them to submit thew returns for as-

the rate of absenteeism in
industrial establishments for the pur
pose of publication m  the Indian
Labour Gazette,

(b) whether the definition of absen-
teezsm for such returns has been
amended in the hight of the comments
made by the Rege Labour Investige
tion Commuattee; and

(¢) whether any steps have been
taken to ensure that industral em-
ployers submit returns on absentee
ism based on a uniform definition of
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(2) at what centres in each State
afe medical benefits being provided

113(Af) 1L8D—3

for the members of the family of the
workers insured under the Employ-

(c) which States have not as yet
agreed to cooperate in extending
medical benefits to the families of the
insured workers?

The Deputy Minister of Labour
(S8hri Abld All): (a) (i) Andhra Pra-
desh: Hyderabad, Secunderabad, Vis-
akapatnemn, Chittivalsa, Nellimarla,
Gllur::ﬂjlnﬂdl.w and
untur.

(il) Assam: QGaubati, Tinsukhia,
Makum, Dhubri and Dibrugarh,

(iii) Bihar: Patna, Monghyr, Kati-
har and Samastipur.

(iv) Madhya Pradesh: Indore,
Jabalpur, Gwalior, Burhanpur, Ujjain
and Ratlam.

(v) Mysore: Bangalore.

(vi) Punjab: Aimbala, Amritsar
(Chhehrata and Verka), Batala, Bhi-
wani, Jagadhri, Abdullapur (Yamu-
nanagar), Jullundur and Ludhiana,

(vil) Rajasthan: Jaipur, Jodhpur,
Bikaner, Pali-Marwar, Bhilwara,

Beawar 'md Sawai-Madhopur.

{b) Most of the remaining sreas are
likely to be covered during the cur-
rent year and the rest before the
close of the 2nd Plan period.

(c) All State Governments have
agreed in principle.

Steering Committee on Wages for
Industrial Workers
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(b) what are the conclugigng reach-
od or recommendstlons zoade by this
Committee;

(a) by what time the Steering Com-
mittes ls expected to complete its
tesk; and

position. Data have been collected

(a) whether it is a fact that the
Ministry of Labour and Employment
advised the Dock Labour Boards of
Bombay, Calcutta and Madras to re-
vise the conditions of service of ste-

sald decision of the Ministry of Trans-
pott and Communications? ’
The Depufy Minister of Kabeur
(Shri Abld All): (a) Yes, to the ex-
tent practicable as regards corres-
ponding categories of Dock Workers.
(b) The position is as under:—

Recommend ation Bxtent of Implemen-
made » wmtion

() P.T.O. conces- This has been granted

ton. bylmmacud?“
bay and
The
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(i) Provident Fund
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Press, New

(b) it so, the reason therefor;
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(¢) what ave the terms and condi-
of workers employed in second
third shifts as compared to the

workers in the day shift;

(d) whether it is a fact that conti-
nuous night duty by staff employed
in second and third shifts affects
their health; . \

(e) whether it is a fact that some
workers have been continuously
working in the third shift for more
than six months; and

(f) the action Government propose
to take in the matter?

The Miniter of Works,
and Supply (Shri K. C. Reddy): (a)
and (b). No. The workers are liable *
to work in any shift and are normal-
ly rotated subject to requirements
and suitability.

(c) The terms and conditions of
employment of all workers are the
same, except that the workers in the
second and the third shifts have to
put in less hours of work.

(d) No. It is not considered that
night shift duty affects the health of
workers as such shifts are practised
in various industries. The hours of
work are also less.

(e) Normally not; but, there are
some cages in which the employees
have been retained in the third shift
for longer periods at their own re-
quest.

(f) There is no need for any general
action to be taken. If there are any
individual cases requiring considera-
tion they will be looked into.

National Instruments Lid

try be pleased to state:

(a) whether there has been short-
fall in the fulfilment of the target of
production in the National Instru-
ments Ltd, Calcutta;

(b) if so, to what extent; and
(c) the reasong therefor?

The Miaister of Commerce and In-

ts in respect of which the walua
of production fell short of values
set in the target even th the
quantity of production was higher
than the target.

(b) if so, whether survey work has
(e) if not, when the’survey work
will start?

Nehru): (a) The Foundation has not
so far been formed.
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(b) and (¢). The Governshent of
Nepal have agreed to reserve Mount
Everest for an Indian Expedition
1960. It is learnt from the Sponsor-
ing Committee of the Indian Expedi-
tion to Mount Everest that since there
15 not much time left for making
parations for the attempt to
Mount Everest in 1960, it may not

F

No. 1627 on the 16th December, 1958
and state:

(a) whether the final decision re-
garding the revised allocation for In-
dustrial Estates for the Second Five
Year Plan period has been taken; and

(b) if so, the nature of the decision
taken?

The Minister uf Commerce and In-
dustry (Shrl Lal Bahadur Shastri):
(a) Yes, Sir.

(b) It has since been decided that
the expenditure on Industrial Estates
during the Second Plan period should
not exceed Rs. 1100 crores.

Indian Traders in Tibet

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question No.
1616 on the 16th December, 1958 and
state the further progress made in set-
thng by negotiation with the Govern-
ment of the People's Republic of China,
difficulties in the payment of prices
and other matters which are faced by
the Indian traders in Tibet?

Written Answers MAY 8 Written Answers
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Indusirial Survey of Delkd

4265, Shri Ram Krishan Gupis: Will
the Minister of Comamerce and
be pleased to refer to the reply given
to Unstarred Question No. 1613 on
the 16th December, 1058 and state:

(a) whether necessary budget pro-
wvision for undertaking industrial sur-
vey of the Union Territory of Delhi
has been made;

(b) if so, the nature of the provision
made; and .

(c) whether the survey work has
been started?

dustry (Shrl Lal Bahadur Shastri):
(a) and (b).
sion has been made for
equipment etc, required for under
taking an industrial survey of ‘the
Union Territory of Delhi during
1959-60.

(¢) Not yet, Sir.
Collection of Gandhijl’s Writings

4266. Shri Ram Krishan Gupta: Will
the Minister * of Information and
Broadcasting be pleased to state:

(a) the progress made so far in
collection of Mahatma Gandhi’s
writings; and

(b) at what stage is the question of
publishing these writings?

The Minister of Information and
Irudmlflu (Dr. Keskar): (a) Most

(b) The first two volumes of the
Collected Works of Mahatma Gandhi
have been published in English
Hindi; the third volume in
will soon be sent to the press and the
Hindi version of it is in hand.
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gpbstitutes for Steel and Cement in
Buillding Construction

4268, S8hri D C, Sharma: Will the
mynis.er of Works, Housing and Sup-
piy be pleased to refer to the reply
given to Unstarred Question No. 13 on
the 17th November, 1958 and state the
further progress since made with re-
gatd to the use of substitutes for
stéel 1ad cement in the execution of

pytlding projects by the Central and
siate Governments?

The Minister of Works, Housing
and Supply (Sbrl K. C. Reddy): The
national Buwldings Organisation have

all the State Governments
and Central Government Mimstries
concerned requesting them to carry
out the necessary assessment in this
r¢gard. Details of the assessment
have not been received so far.

Civic Amenities in Bharat Nagar,
Delhl

4269. Shri D. C Sharma: Will the
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NES, Blocks angd C.D. Projects in
Orissa

4270. Shri Panigrahi: Will the

examine the progress of development
works in N.ES. Blocks and Communi-
ty Development Projects in Orissa
State has since been examined; and

(b) whether a copy of this Report
will be laid on the Table?

The Deputy Minister of Planning
(Bhri 8. N. Mishra): (a) and (b). All
the Evaluation Oficers including the
Evaluation Officer in Orissa collect
data about the working of the Com-
munity Development programmes in
some of the selected Blocks. These
data are utilized in the preparation
of the All India Evaluation Reports,
copies of which are circulated among
Members of Parliament and are also
available in the Library of the House.
State-wise Evaluation Reports are not
prepared at present,

Deoll Industry

4271. Shri Panigrahi: Will the Minis-
ter of Commerce and Industry be
pleased to refer to the reply given to
Starred Question No, 140 on the 14th
February, 1938 and state:

{a) whether any scheme for the
development of doll industry has
since been received from the Orissa
Government; and

(b) it so, whether any allocation
has now been made to Orissa for the
development of this cottage industry?

Written Anrmwers © MAY 8 1959
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The Minister of Commerce and
Indusiry (Sbrl Lal Bahadur Shastri):
(a) No, Sir.

(b) The question does not arise.
Code of Discipline in Industry

m"{lanhr Igbal Mz

Will the Minister of Labour and
Employment and Planning be pleased
to state the number of cases of
breaches of the Code of Discipline in
Industry which have been reported to
the Union Government during 1958-
597

The Deputy Minister of Labogr
(Shri Abid All): 235, '

Employees’ State Insurance Scheme
in Bombay

4273, Shri Pangarkar: Will the Min.
ister of Labour and Employment and
Planning be pleased to state:

(a) the number of workers in Bom-
bay State still left to be covered by
the Employees’ State Insurance
Scheme; and

(b) when the scheme will be extend-
ed to all the districts of Bombay
State?

The Deputy Minister of Labour
(Shrl Abld All): (a) About 3,41,500
workers.

{b) The Employees’ State Insurance
Scheme is likely to be extended to the
other centres in Bombay as under:—

(i) 9 centres with an During the year 1959

E
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28
X
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During the year 1960.
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During the Thnrd
with an  Five Year Pl
Ilation of
14,500 employees.
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Will the Prime Minister be pleased
to state:

(a) whether 1t is a fact that Pakis-
tan is constructing new roads in the
border area of Jammu and Kashmur,
making encroachments on State terr-
tory and doing other acts including
intensification of vicous propaganda
on the Radio, and

(b) if so, the nature of action to

be taken for keeping peace in the
Kashmir area?*

The Prime Minister and Minister of
External Affars (Shri Jawaharial
Nehru). (a) Reports have appeared
in the Pakistan Press about new
roads under construction i Pakistan
occupried Kashmir and mm the vicmty
of the border between West Pakistan
and Jammu and Kashmir To the
extent that construction of such roads
increases the mulitary potential of
Pakistan 1n Kashmur, 1t would be g
violation of the Cease-Fire Agreement
This matter 1s bewng examuned

Apart from the roads constructed in
Pakistan-occupied Kashmir, the very
presence of Pakistan authorities and
their activities, 1n the area of Jammu
and Kashmir they continue to occupy
by force, constitute an unlawful en-
croachment on the State termitory

ernment of Indis to the UN, Chief

Water for Tilaknagar (Delhi)

€275 Shri Ram Krishan Gupta: Will
the Minster of Works, Housing and
Supply be pleased to state.

(a) whether 1t 12 a fact that the
supply of filtered water to the resi-
dents of Tilaknagsr in Delhi was
disrupted on the 14th February, 10569
due to the failure of the pumping
machinery,

{b) it so, whether 1t 15 also a fact
that nearly 2500 residents of Tilak-
nagar did not get filtered water on
the 14th February, 1859 and inadequate
quantity of water was supplied on the
16th February, 1858,

(c) if so, the causes thereof, and

(d) the steps Government propose
to take to supply fltered water
regularly in future?

The Minisier of Works, Housing
and Sapply (Shri K. C, Reddy): (a)
to (c) Fultered water supply in Tilak
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Incursions into Jammu and Kashmir

Skri Ram Krishan Gupia:
Bhri Ayyakanau:

Shri Shree Narayan Das:
Shri P. C. Borooah:
Shri §, A. Mehdl:

Will the Prime Minister be pleased
to lay a statement showing:

(d) the number of incursions which
have taken place in the border terri-
tory of Jammu and Kashmir during
1968-50;

(b) the number of persons killed
and the loss in property suffererd;

(c) the number of cases about
which United Nations’ observers were
Jnlormed; and

(d) the result of inquiry by them
in each case?

The Prime Minister and Minister of
External Affatrs (Shri Jawaharial
Nehru): (a) to (d). A statement is
laid on the Table of the Sabha.
[See Appendix VIII, annexure No. 65]
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Dandsxaranya Scheme Pro)ect

4280. Bhri Sanganna: Wi the
Minister of Rehabllitation and Mipv¥i-
ty Affalrs be pleased to state:

(a) whether any applications have
been received from the
Caste and the Scheduled Tnbe cpndi-
dates for gppomntment in the Danda-
karanya Scl Project;

(b) if so, what 1s the number Of
applications under each category, and

(¢) how many applications are $rom
the persons outside the project srea’

The Minister of Rehabilitation and

Minority Affairs (Shri Mehr Cpand
Khanna): (a) Yes )
(b) (1) Scheduled Castes 203
(1) Scheduled Tribes 37
(c) 268
Export of Bones

4281. Shri Ajit Singh Sarhadl: Will
the Minister of Commerce and Indus-
try be pleased to refer to the reply
given to Unstarred Question No. 243
answered on the 13th February, 1959
and state:

(a\ whethar the regact of the com-
mittee which had been set up by Gov-
ernment to make detalled
tion of the problems relating to the
collection ang utilisation of bones for
export has since been examuned; 8nd

(b) if so, the decisions of Govern-
ment thereon?

The Minister of Commerce sad
Industry (Shri Lal Babadur Shastri):

(a) and (b), The recommendations
of the Commuttee m regard 4o the
free export of bone products have been
considered and it has been decided
that the present ban on these exports
should contmue, The other recom-
mendations are still under examina-
tion,

Cottage and Small Beale Industries in
Himashal Pradesh
4282, Shri Nek Ram Negi: Will the

(a) how many Cottage Induatry and
Small Scale Industry Schemes have
been implemented :n Chini area of
Himacha! Pradesh;

(b) what 15 the cost of the indus-
tries and the results achieved, and

(c¢) what steps have been taken by
the Department to modernise the pn-
mutive cottage industries of the Chum
area of Himachal Pradesh?

Indusiry (Shri Lal Bahadur Shastri):
(a) According to existing procedure,
necessary funds in respect of the
various approved schemes for the
development of Cottage and Small
industries are placed at the disposal
of the Himachal Pradesh Administra-
tion It 1s for the latter to decide the
location of the units etc. m the vanous
parts of the Terntory During the
last three years, the following amounts
were placed at the disposal of the
Himachal Pradesh Admunistration for
implementing schemes for the deve-
lopment of cottage and small indus-
tries:—

NameofIn- 1956-57 1957-58 1958-59
dustry t

Khad . 35404 17,799 3,058
Village Industry 2,330 11,700 79,010

Senculture 25435 B8,560 55,950
Handicrafts 36,750
Small

Industnies T 7
s mwvwmm

T 7300 IR0 1RARL
Handloom 360 7,338 17,000
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tration, so far, one training centre in
weaving was started at Chini In
Mahasu District in the year 1953,

(b) Expenditure on the centre gince
jts establishment has been Rs. 65,504

and eighteen persons have so far besn .

trained at this centre. At present, §
trainees are umdergolng training.

(¢) The Himachal Pradesh Adminis-
tration has reported that the Chini
area is quite rich in wool, and wool
spinning and weaving forms an
important subsidiary occupation for the
local pecple. It was, therefore, com-
sidered advisable to start a training
centre for imparting training in im-
provet’ meatouds o wewviing® an’
spinning. Apart from this, the follow-
ing schemes are also proposed to be
implemented in the area during the
current financial year:—

1. Production Centre for Namdas
& Gudmas.

2. Production Centre for Manufac-
ture of Druggets.

3. Conversion of throw-shuttle
looms into fly-shuttle looms.

4. Introduction of Improved
Kalupati Ghani on the basis of
common facility-cum-pro-
duction centre.

§5. A mobile demonstration-cum-
training centre in Wool Spin-
ning.

Under the Social Welfare Schemes,
there is also a proposal for starting
two training centres—one in Weaving
& Spinning, and another in Leather
Work during the Current Snancial

year,

It hasg also been proposed by the

Himachal Pradesh Administration that
a thorough survey of the Handicraft
industries in the territory may be
carried out with a view to explore the
possibility of further development of
such industries. The proposal is under
the consideration of the All India
Handicrafts Board.

15848
¥ Dividen of OP.WD.
Shrl Esswara Iyer;

42830 Shri A K. Gepalan:
Bhrl Tangumani:
Will the Minister of Works, Housing

‘Shri Venkatasubbalah:
Shri RBam! Reddy:

Will the Minister of Commerce and
be pleased to state:

(a) the number of co-operative

4284,
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pattern of assistance, Central assist-
snce upto a meximum of Rs, 16
lakhs per factory is given subject to
a matching contribution from promo-
ters and members of these Co-opera-
tive enterprises,

In so far Co-operative Spinning
Mills are concerned, assistance Is
fiven from the Cess Fund to the State
Governments for participation in the
share capital of such spinning mills.

Import of Czech Films

4285, Bhrl Chandak: Will the
Mimister of Commerce and Industry
be pleased to state:

(a) whether a lLicence for Rs. 50,000
hag been gran‘ed for the import of
90,000 feet of Czech exposed films
during October, 1958 to March, 1959;

(b) whether the length of fllms is
calculated on the basis of 37 Naya
Paise per running foot; and

(c) the length of Czech fillm to be
imported during the peried April-
Seplember, 19597

The Minister ¢ Commerce and
Industry (Shri Lal Bahadur Shastrl):
(a) and (b). A Custom Clearance
Permit without Exchange Control
Copy was issued to Mis. Czechoslovak
State Film in India for importing
80,000 ff, .of exposed films. For
Customs purposes, the value was
taken to be Rs. 50,000.

(c) No licence is proposed to be
issued during the period April-
September, 1989,

Manufacture of Watches

Shri 8. M. Banerjoe:
Will the Minister of Commaerce and
Industry be pleased to state:

(a) what are the names of six firms
whose proposals are attractive for the
manufacture of watches in India;

(b) whether Gmmm have
considered the location of such
factorits; and

(c) what centres are now under
contemplation?

The Minister of Commerce and
Industry (Shri Lal Bahadar Shastri):
(a) to (c). It is too early to name

consideration. Location also will be
decided by the parties concerned after
government have accorded approval
to any of their schemes,

Electric Meters

4287. Shri Aurcbindo Ghosal: Will
the Minister of Commerce and Indus-

try be pleased to state:

(a) whether electric meters are
manufactured in India; and

(b) if not, what steps have been
taken to manufacture the same?

The Minister of Oommerce and

Industry (Shri Lal Bahadur Shsstrl):
(a) A. C. single phase electricity house
service meters are at present, manu-
factured in India.

(b) The targets of production by
1860-61 for single phase meters is
1 million nos, and 1,15,000 nos. (both
per annum) for polyphase meters.
There are at present, five firmg manu.
facturing single phase house service
meters with a total capacity of 3,534,000
nos. per year and licences have been
issued for an additional capacity , of



15841 Written Answers
2,80,000 nos. per year. A capacity of
1,78,000 nos. has been approved .for
grant of licences but formal loences
have not been issued.

Therg are no firms producing poly-
phase meters st present. Applications
received from two firms for manu-
facture of meters have been
approved for a total capacity of 60,000
nos but formal licences have not been
wsued,

Burmese Employoes in India

ment and Planning be pleased to state

(a) whether there are any un-
«0sorbed Burmese employees mn Indis,
and

(b) 1f so, what is their number?

The Deputy Minister of Labeur
(Shri Abid All): (a) and (b) The
information 13 not avalable

Fertilisor Factory in Andhra Pradesh

4289, Shri Rami Reddy:
Shri E Madhusudan Rao:

Will the Minuster of Commerco and
Industry be pleased to state:

(a) whether the Techmical Com-
mattee appointed by the Centre to
advise a suitable place for the location
of a Fertiliser Factory, hag wisited
Andhra Pradesh during this month,

(b) o so, whether they have sub-
mntted their report m regard to the
location of the factory :n Andhra
Pradesh,

(c) the recommendations of the
Committee, and

(d’itheuhmhkmihmbythe
Centre?

The Minister of Cemmerce and
Indusiry (Bhrl Lal Bahadur Shastrl):
{(a) to (d) The Technical Committee
has not so far submitted any report
to Government in regard to the loca-
tion of a fertilizer factory in Andhrp
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Pradesh. Membery of the Commitiee
visited the sta

:
4
il

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastrl):
(a) No suggestion for the publication

were, however, received for the
publication of the Red-Book contain-

ing six-monthly import policy in
Hinds

(b) The suggestions were examined
but i1t was not found possible to
accept them

National Programme of Musio
4201 Shri L Achaw Singh: Will

connection with the National Pro-
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4293, Bhri Subiman Ghose: Will the
Minister of Labour and Employment
and Planning be pleased to state:

(a) the number of cases filed before
Conciliation Officers (Central), I and
at Dhanbad during the year 1958;

El‘-’

(b) the number of cases in which
negotiations failed during the same
period?

Officer (Central) I—312 cases; Con-
aliation Officer (Central)

(¢) what are the broad features of
the proposed scheme; and

(d) what steps are proposed to be
taken to properly utilise the presen
by making them useful

(o d

i

other suitable jobs in the Government
offices?

The Prime Minister sad Minister of
External Affairs (Shri Jawaharial
Nehru): (a) to (¢). The existing
system of peons in personal attend-
ance on officers or separately attached
to sections 1s proposed to be replaced
by a omessenger service system
Messengers will be pooled for con-
venient blocks and their work
organised on a systematic basis.

The new system is being tried in
the Ministry of Commerce and Indus-
try,thclﬂmhttyofncta\umdthe
Plannming Commussion. It will be
extended elsewhere also, but the
scattered nature of several officers is a
handicap,

(d) In these three organisations,
the strength of messengers is 176 less
than the strength of 889 jamadars and
peons admissible according to the
prescirbed scale. There has been no
retrenchment and none is intended
Reduction has been secured by keep-
ing vacancies unfilled and by diverting
surpluses to where messengers were
needed.

Usg of Fraudulent Weights by
Hawkers fn Delhi

4205. Bhri D, C, Sharma: Will the

(a) whether 1t 15 a fact that the
hawkers purchasing waste paper in
Delhi cheat the public by using
fraudulent weights and measures; and

(b) if s0, what steps are being taken
agamnst such persons?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastrl):
(a) and (b). Sustained efforts are
made by the Inspectorate of Weighta
and Mesasures of the Delhi Adminis-
tration to prevent use of fraudulent
weights and measures. Under the
law, every weight or messure or mea-
suring instrument used in trade must
be verified and certified by an Inspec-
tor, It is, however, difficult to enforee
compliance with the law in the case
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Prices of Atlas Cycles

M{g&mm

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it iz a fact that the
production cost of a bicycle manu-
nas 144, Soepat, s He 65 per

» is Re 65 per
bicycle; and
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(b) ¥ 50, the reasons for their
seling a bicycle at Re. 135 In the
market? -

The Minister of Commeree and
Industry (Shri Lal Bahadur Shastri):
(a) and (b). Government have no
information about the present cost of
production of bicycles man
by Mis. Atlas Cycles Indusiries
Sonepat.

Steel Quota for Mijs, Atias Cycles
Industries Ltd

Shri 5. M. Banerjee:
298, Shri Panigraki:

Will the Minister of Commerce and
Indusiry be pleased to state:

(a) whether i1t is a fact that Mijs.
Atlas Cycles Industries Ltd, Sonepat
have not submitted their returns far
steel quota to Government for the
last 5 or 6 months,

(b) whether it 15 also a fact that
the returns submitted by them prewi-
ously for the last 6 years con
some wrong entries, and

(c) u so, whether Government
propose to mstitute an enquiry in the
matter?

(a) to (c) Messrs. Atlas Cycle Indus-
tries Lid, Sonepat did not send the
usual Steel Processing Industry
returns to the Development Wing ot
thus Minisiry for steel allotments
made to them from the Central Steel
Processing Industmes gquota, for the
last few months In the returns sub-
mitted by the firm in the past there
were certmn discrepancies in the
entries which were brought to the
firm's notice and which they subase-
quently rectified. Government do not
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9587
Prime Minister and Minister
of External
Nekru): The amount of
incurred annually for the years 1088
to 1987 is furnished below:—

I

Year Rupees
1953 « 3,19,673°86
1954 . 3,77041°37
1955 - 336890 14
1956 . 3,79,331'69
1957 ¢ 3:33,174°67

Information for the year 1958-59 is
being collected and will be placed
before the House.

Compuisory Savings

Shri Ram Krishan Gupta:
“"‘{mmmnmz

Will the Minister of Labour and
mc:‘mtudrhnhchplud

(a) whether it is a fact that Gov-
ernment are considering a proposal to
introduce a scheme of compulsory
savings; and

(b) if so, at what stage the proposal
is?

The Deputy Minister of Planning
(Shri 8. N, Mishra): (8) Yes Sir.

Labour Participation in Management

No. 700 on the 8th December, 1058
and state:

(a) whether a review is available of
the Working of the 18 units where
workers’ participation in management
was introduced;

(b) if not, when it will be available;

(¢) whether more units have come
under the scheme; and

(d) if so, details thereof?

The Deputy Minister of Labour
(8hri Abid Al): (a) No,
(b) As the scheme is still at a

preliminary stage it is too early to
conduct the review of its working.

(c) and (d). Two. Shree Digvijay

Cement Co, hag set up Joint Manage-
ment Council. Hindustan Insecticides
(P) will be expanding the functions
of the Works Committee to meet the
requirements of the Joint Management
Couneil,

Industrial Estate, Mangalore

4302, Shri Achar: Will the Minister
of Commerce and Induostry be pleased
to refer to the reply given to Un-
starred Question No. 2527 on the 31st
March, 1859, and state:

(a) whether the place and site for
locating an Industrial Estate near
Mangalore in South Kanara District
of Mysore State have been selected;

(b) if so, the name of the place and
the extent of the site selected; and

(e) when the work will begin
1d

:
é
)
g
gEE



{c) The work is t0
by the middle of May 109 and s
likely to be completed the

Indian Enginesrs in Burma
{ Shri P. O. Boroouh:
4363, J Shri Liladhar Kotoki:
Shri 8. A, Mehdi:

Will the Primg Minister be pleased
to state:

(a) whether the services of 168
Indian employed by Steel
Rolling Mills at Ywhma (Burma) have
been terminated by the Burmese
Government; and

(b) if so0, Government's reactions
14

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
(a) and (b). Our Embassy
at Rangoon have not been able to
confirm this information. They have
stated that the Indian General
Manager of the Steel Mill gave notice
upon being re-designated a General

(b) if so, the reasons therefof?

The Deputy Minister of Labour
(Shri Abid AN): (a) The question is
proposed to be discussed at the next
session of the Indian Labour Confer-

on the incresse and suggested inter-
alic that Appeal Tribunals may be set
w' -

Financial Assistance to Universitices

4385. Bhri Narasimban: Will ‘the
Prime Minister be pleased to state the
amount given by the Atomic Energy
Department Institution-wise in 1088-59
by way of financial assistance to uni-
versities and other sclentific institu-
tiong on research projects?

The Prime Minister and Minister
of External Affalrs (Shri Jawnharial
Nehru): The details of the amount are
given below:—

Ra.
(1) Andhra University, Waltair . gt
@) ooy Enginecring College, 7,185
(3) Bombay University, Bombay 16,122
(4) Bose Instirute, Calcutta . 94,617
(5) Delhi University, Delhi 35,954
D.5.B. Gavernment College,
(%liﬂiﬂl i . h 332,898
(7) Indian Associsnon for the
Culuvation of Sdenoe, Qll-
ml::m I of Sdcnu, e
mm
mmm 18,004
(5) Madras Unm:nity, M.ldm 6,063
(10) National Chemical Ls-
borstory, Poona . ) . 13,025
(11) Panjsb University, Chan-
¢ %ﬂh . . . 5:562
3 Research Lﬂmu-
lm 1,54450
(13) m Unhuﬂty Rooc-
25,715
(1 Slhn Inrumm of Nn:lur
yaics, Calcutta 43,133
(15) Tata_Instutute of Punda-
mental Research, Bombay . 1,911
?chnu IFM Cll-
13,002
() wnm Goune Bnmhy 4133
‘ToraL 485,348
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Nepall Programme

€308, Bhrl Manazen: Will the Minis-
ter of Information and Broadeasting
be pleused to state:

{a) whe‘her there is & proposal 1o
have a programme in Nepali Language
other than the present 15 minute
Gorkhali programme;

(b; of so, whether it is a fact that
the staff for the same been select.
ed; and

(b) and (c). The staff for the pro-
gramme is being selected in consulta-
tion with our Ambassador in Nepal

Steel Requirements

4307, Shri Subbiah Ambalam: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether Government propose

to conduct an expert survey in regard
lo steel requirements of the various
engineering industries 1 the coun-
try both 1n the public and private
sectors; and

(b) if so, whether it will be done
before the end of the Second Five Year
Plan period?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shasizh:

(a) and (b) Government do not
at present propose to conduct an
expert survey of the steel require-
ments of the various engineering in-
dustries in the country. -
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.Kidnapping of Indian by Pakistani
‘Troops

4310. Shri Raghunath Singh: Will
the Prime Minister be pleased to state
whether 1t 15 a fact that an Indian
villager collecting fuel and wood in
Faizjatila was kidnapped by Pakis-
tam troops on the 18th April, 19597

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): According to a report from
the Assam Government, a boy who
went to cut firewood from Fazalitil-
la has recently been kidnapped by
Palastanis.

Pakistani Intruder

4311, Shri Raghunath Singh: Will
the Prime Minister be pleased to
state:

(a) whether a Pakistama intruder
jumped 1n Upper Bari Doaba Canal
(Lahore Branch) when he was chal-
lenged by two P.AP. men and tended
to attack with a knife when chaged;
and

(b) if so, full fact of the case?

Nehru): (a) and (b). The Govern-
ment of Punjab have been addressed
for a report, which is awaited.
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Drams Festival of ALR,

qa1s. [ Shet 8. A. Mebas:
{mr.o. Deb:

Will the Minister of Information and
Broadcasting be pleased to state:

(e) the amount spent on the drama
fertival of All India Radio which is

being held in New Delhi at present;
and

(b) the income from the sale of
tickets? .

The Minister of Information and
Broadoasting (Dr. Keskar): (a) and
(b). The period of the festival is
from 15th April to 10th May 1858
ne actum) ncome YTrom  Tne e
tickets and the expenditure will be
known only after the festival 18 over
and all bills have been settled. It is
to be noted that the tickets largely

are

gE.

for administrative purposes, is mainly
meant for Five Year Plan and allied
publicity.

Border Incldent

4314. Bhrl P. C. Borooah: Will the
Prime Minister be pleased to state:

(a) whether there was firing on
22nd April, 1950 from Pakistan side
on Indian Border Police patrol near
Ponban, Assam; and

(b) the number of casuslties if any
mdtheutimuhe:_:inthemﬂu?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial-
Nehru); (a) and (b). A report has
been called for from the State Gov-
ernment, which is awaited.

Gosnese Deported to Gon

4315, Bhri P. C. Borooah: Will the
Prime Minister he pleased to state;

(a) the numbher of Goanese who
were deported from Indian territory

Written Annpera 15884

to Goa for their anti-Indian activities
dufing the year 1958-59; and

(b) whether sny protest was made
through the Arab Embassy to the
Pportuguese Government?

fhe Prime Minister and Minister of
Affairs (Bhri Jawaharial-
Néhru): (a) and (b). During 1058-59
thirteen persons were deported to
Goa and Daman for m variety of
refsons. We did not consider that
an¥ purpose would be served by, pro-
tefting to the Portuguese about the
activities of these people.

Minimum Wages of Workers In Sugar
Factaries

4316. Shri 8. L. Saksena: Will the '
Minister of Labour and Employment
be pleased to state the minimum
wages of workers in the Sugar fag-
tories in each Btate in the crushing
geason 1858-597

The Deputy Minister of Labour
(3hri Abld Al): The information is
not available.

4317. Shrl Hem Barua: Will the
Minister of Commerce and Industry
pe pleused to state:

(a) whether the impact of the res.
trictive import policy on our economic
gnd indusirial production during the
:lnﬂdmrhuntnbeenwaluned:

(b) if so, the nature thereof?

The Minister of Commerce and

yadustry (Shrl Lal Bahadur Shastri):
(a) No, Sir. But the broad picture
¢of the relationship betweew the inport
yolicy and industrial production is
slways kept under review while for-
ﬁu:;}#nhehmumueymum
o \

(b) Does not arise.
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Marble Flooring in M.Ps Bungalows

4318. Shri T. B. Vittal Ras: Will the
Minister of Works, Housing aad
Supply be pleased to state:

(a)fhenmhrﬂll.?.lmm
in which matble flooring was done In
1958-09;

(b) whether work was done depart-
mentally or through contractors;

(c) cost of marble flooring per
oungalow;

(d) whether the work was checked
up when reflooring work was going
on; and

(#) whether the work was done
according to specification?

The Minister of Works, Housing &
Supply (Shri K. C. Reddy): (a) to
(e). No ‘marble flooring’ was done in
any of the MP bungalows during
1958-39. Mosaic flooring was, how-
ever, taken up in some bungalows.

Due to normal wear and tear in
several MP. bungalows. the floors
needed replacement/renewal and as
such, during 1958-50, the flooring of
30 bungalows was renewed by mosaic
floor (using marble chips) A state-
ment, showing the bungalows where
mosaic flooring was done and the
cost of the work in each house, is
laid on the Tab'e of the Sabha [See
Appendix VIII, annexure No 67]
The cost of the work carried ot in

Motion for 14836
Adjournment

3. No complaint has so far been
reteived about the quality of refioer-
ing done in the bungalows, Thare
were & few demands for polishing of
the floors from some of the MPs
and these were attended to by the
Central P.W D,

1% hre.

MOTION FOR ADJOURNMENT
WATER sEORTAGE IN Dt

™r. Speaker: There is an adjourn-
ment motion which has besn standing
over since yesterdav. The hon, Minis-
ter of Health.

The Minister of Health (Shri Kar-
markar): Sir, the Ministry of Health
have received the following further
information from Shri R. §. Mehta,
Chief Engineer, Delhi Municipal:Cor-
poeration I am reading his statement.

“The scarcity of water experien-
ced 1n certuin parts of the city
two

an annual feature in the months
of May and June during the last
7 or 8 years In view of this
difficulty we have found it neces-
sary to stop water supply between
the hours of 10 .M. and 430
AM. 50 as to keep better pressure’
during the other supply hours, as
in previous years

As a result of the hot weather
conditions the demand for water
increased by 15 to 20 per cent
result of this increased demand iy
that in the morning from 6 a.m
to # am and in the evening frem
5 to 8 pm, the hours of peak
demand, adeguate pressure can-
not be maintained in the mains
and the water is not uble to rise
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there last year also.
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vebd: Papers
1}
{Me. Speaker]
pass therd on to the Secretary here. 1
shall try to send them to the hon.
Mijnister so as to enable him to make
a fufler statement and remeve all
regard.

may let them know on what poin.s
they would like to have further ciai-
kanténs

All the adjournment motions are
disallowed.

Shri 8. M. Bamerjee: About ‘he
Calling Attention Notice......

Mr. Speaker: Hon. Members might
pass on chuts,

1215 hrs.
PAPERS LAID ON THE TABLE

Avprr Rerort (Posts AND
TELEGRAPHS)

The Minister of F.nance (Bhri
Morarfl Desal): I beg to lay on the
Table a copy of the Audit Report,
1850 (Posts mnd Telegraphs) under
Article 151(1) of the Constitution and
the A tion Accounts, 1957-58
[Placed in Labrary. See No, LT-1430/
59].

AUDIT REPORT AND APPROPRIATION
ACCOUNTS, RAILWAYS

Bhri Morarji Desal: I beg to lay on
the Table a copy of each o- the fol-
lowing pepersi—

(1) Audit Report, Railways, 1050.
under Article 151(1) of the
Constitution, [Placed in

. 1nid ou tha Tahle 15862

Library. See No. LT-1M31/
89).

(2) Appropriatisn Acoounts, Rail-
ways, for 1057-58, Part I—
Review, [Placed in Library.
See No. LT-1432/501.

(a)' A Accounts, Rail-

counts.
See No. 1433/59].

(4) Block Accounts (including

Accounts, Railways, 1957-58.
(Péacea” . Lidrary, See &3
LT-1434/59].

’l.‘munnm or Law Coanassion

The Minister of Law (Shri A, K
to lay on the Table a

Tenth Report of the Law

chmmmwn on the Law of Acquusi-

Y, and Requstioning of Land,

gghud wm Library, See No. LT.1435/
1.

Eyronr or ComMmmsiones ror Lingus-
TIC MNORITIES

The Minister of Btate In the Minis-
'y of Home Affairs (Shri Datar):
Lbumhymﬂw'l‘qbla,underm-

e 350B(2) of the Constitution, a
®Spy of the Report of the Commis-
Sipner for Minonties for
"4¢ period 30th July, 1857 to 31st July,
1§58, [Placed Library. See
No. LT-1436/59).

Reporr or ApmpusteaTsve Vicmuance
Division

Shri Datar: I beg to lay on the Table
® copy of the Report of the Adminis-
Uatve Vigllance Division for the
l’}mdmmmmnp:ﬂ.immm
31t December, 1088. [Placed in
Wprary. See No. LT-1437/56].



The Deputy Minister of Laboar (Shri
Abid Al): I beg to lay on the Table,
under sub-section (2) of Section 4
of the Employees' Provident Funds
Act, 1952, & copy of each of the fol-
lowing Notifications:—

(i) GB.R. No. 104 dated the Tth
February, 1959, making cer-
tain further amendment to
the Employees’ Provident
Funds Scheme, 1952,

(i) GS.R. No. 399 dated the
4th April, 1959,

(i) GB.R. No. 400 dated the 4th
April, 1959, making certain
amendment to the Employees’
Provident Funds Bcheme,
1952. [Placed n Library. See
No, LT-1438/68].

Shri Narayanankutty Menon
(Mukandapuram): Sir, may I point
out that the notifications were issued
long before, and the hon. Minister 1s
coming before the House almost on
the last day eof the gession.
During Question Hour a lot of
promises have been given about
the road transport industry and the
workers therein. Now, the notifica-
tion covers hardly 25,000 workers and
there are also a large number of
workers 1n the industry who are not
covered.

Shri Abid Ali: I will look into this
and will place the details before the
House tomorrow.

Mr, Speaker: They say there is delay
in placing the notifications here and
that they cover only a portion of the
workers,

Shri Abid Ali: That was not the
purpose as the hon. Member assumes.

Shri T. B. Vittal Rao (Khammam):
I eould not follow.

Mr. Speaker: Hon. Members will
read it and follow it up in the next
sesgion.

Shri Abld AH: Al
who are in

coverable by the Act have been cover-
ed.

iy
§

Mr. Speaker: I cannot allow a dis-
cussion when a statement is laid on
the Table. Hon. Members may take
such proceedings as they think pro-
per.

Bhri Tangamani (Madurai); Ewven
the Btanding Labour Committee of
Bombay decided......

Mr, Speaker: I am not going to
ullow an enlargement of the scope of
any particular proceeding here. There
are a number of opportunities for
hon. Members to raise such points.

Shrl Tangamani: This is the fag-end
of the session The poimnt about the
road transport workers has alresly
been discussed, and the notification

Mr. Speaker: Order, order. Shri
Dasappa.

12.19 hrs,
ESTIMATES COMMITTER

MmuTEs

Shri Dasappa (Bangalore): I beg to
lay on the Table a copy of each «f
the Minutes of the sittings of the
Estimates Committee relating to the
Thirty-third; Thirty-eighth; Thirty-
ninth, Forty-first and Forty-sixth;
Forty-ninth, Fifty-fourth and Fifty-
seventh; Fifty-fifth; Fifty-eighth and
Fifty-ninth Reports.



Petitions held during the Seventh
Session

12.20 hrs.
COMMITTEE ON ABSENCE OF
MEMEERS

Members from the Sittngs of the
held during the Beventh

12.20 hrs.
PUBLIC ACCOUNTS COMMITTEE

NINETEENTE AND TWENTIETH REPoRTs

Dr. P. Babbarayan (Tiruchengode)
1 beg to present the following Reports
of the Public Accounts Commuttee,
1958-59 —

(1) Nineteenth Report on the
working of the Coal Mines
Safety and Conservation
Fund

(u) Twentieth Report on the
working of the Coal Mines
Labour Housing and General
Welfare Fund.

1220} hre.
COMMITTEE ON PETITIONS
Smxrr Rrrorr

Shri Barman (Cooch-Bihar—Re-
served—Sch. Castes): I beg to pre-
sent the Sixth Report of the Com-
mittea on Petitions
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1231 hrs

DISCUSSION RE SITUATION IN
TIBET

Mr. Speaker: Shn Khadilkar

Shri Braj Raj Singh (Firozabad;:
What 15 the time allotted for dus-
cussion? Up to what time will it go
on?

Mr. Speaker: The time allotted is

Shrimati Renu Chakravarity (Baur-
hat) Does 1t mean that 20 or so
minutes more at the end, for the non-
official business, will be given?

Mr., Bpeaker: Yes That would not
be cut Hon Members are aware that
the tume allotted 15 2§ hours 8o, I
gshall restrict each speech to 15
mmutes In the case of
Member who raises the discussion, I
will allow him some more minutes,
say, five minutes more

The Prime Minister and Minisier of
External Affairs (Shri Jawaharial
Nehru): I do not wish to take too
much time of the House 20 munutes
will be umple for me.



Mr. Speaker: Normally 1 do not
impose any restmiction upon the hon.
Prime Minwster,

.
.

Shri Khadilkar (Ahmednagar): Mr.
Speaker, I thank you for allowing me

expanmonism and several other
charges have been leveiled against us.
Unfortunateiy, the same type of
charges have been repeated in this
country by the communist party organ

;
:
-3

ew Age. I {felt that
the communist party would not at
least fail to take note of what the
hierarchy which they accept, I mean

invitation and instead of bringing it
down to the level of a propagands of
a vicious nature, Tibetan issus would
be Lfted up and taken on a diploms-
tic level. But unfortunately, it seems
that the diplomatic channels are stll
blocked. I do not know why.

The propaganda that was carried on
from the platiorm of the Chinose
Peopie’s Congress 1s now being
carried on through the columns of the
Peking Peopie’s Dasly. Resders are
ventilating thewr views and only yas-
terday, the Peking People’s Dasly bas
said, “We shall hit back” 1n  blunl
terms. Not only that; I am really
surprised that this piopaganda is
carried on at a still lower level
There are ,workers' ralues and
students’ rallies all over Chuna where
the munds or the peopie and of .Jw
younger generation are being poison-
ed against our country.

I want to kow what we have done
coucerning Tibet. Have we taken
some new lLne! Have we not stated
in 1949-50 what we are stating today,
or, are we stating someuh.ng else toat
we had not communcaced before?
This 1s the question. Therefore; I
would like to point out what we
frankly told before and what we are
saying about the Tibetan uprising
now, There are several charges; 1 do
not want to repeat them here, They
have been answered by our Prime
Minuster 1n a most dignufied and res-
trained manner. The Prime Minister
knows fully well that in our country,
though Government can decide, and
even the Prime Minister can say
something, but, as it was skid once
upon a time by Roosevelt, perhaps the
Government can remain neutral, but
people cannot remain neutral. They
muke up their decisions, It is a wvital
mora] ssue, All the minds cannot be
just controlled. In this country, you
cannot switch off and switch on the
propaganda machine, as is being done
in China., It is most unfortunate.

For instance, take the case of in-
terference. I was astounded to read
it—a most fantastic charge—and 1



Jail. 'While we were in 1832,
in our yard, belund a
wall, a young was mercilessly

Tibet is concerned, is it proposed that
India should watch the events in

Robespierre, one of the French Revolu-
tion leaders, said, China can send mis-
sionarjes, though they are not wel-
come, with gung and settle that affair
Can we adopt that attitude? Ts it
ronsistent with our policy? What is
our policy?

T would just not like to go over all
the statements and communications
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We are also saying the same thing.
And at that tume, fortunately, when
this stutement was submitted to the
Unuted Nations, no suspicion was ex-
pressed that there was, 1n drafting it,
some hidden hand under the influence
of some foreign power, Ind.an hand
behind 1t. This was the voice of the
Tibetan people as 1t was represented to
the United Nations. Therefore, this
we accepted, and while carrying on
the negotiations, we stated in our
note of the 26th October, 1850:

“In the present context of world
#vents, invasion by Chinese troops
15 deplorable and, in the consi-
dered judgment of the Govern-
ment of India, not in the interest
of China or peace”,

‘What have we told them today?

Have we changed today? We are
saying the same thing.

Of course, the Chinese reply was
very curt. They said: it is entirely a
domestic problem of China,

Again, when it was a question of
communication. trving to understand
each others problem, we stated, and



3say1 Disenssion re,

sulted in a very frank manmer, that
the Government of India was convine-
ed that the problem coyld be settied
by peaceful negotation, adjusting the

No section of responsible apiniosn, no
party in this land, has serously ad-
vocated the 1ndependence of Tibet
But certaunly we want Tibetan people
assured freedom to shape their own
Jives and their own destiny We do
not want to create a new Himalayan
cock-pit. If Tibet 18 declared imndepen-
dent, there 15 a possihility of lots of
complications Do we not realse
that? (Shri Range Who sa:ud that?)
But at the same time we must realise
that when we relinquished whatever
rights we had acquired after the Bri-
tishers left—and I must say we must
feel proud about it, our Prime Munis-
ter sald “we do not want to have those
extra-terntorial rights”"—when we re-
linquished them, we never clamed
anything in return It was a umla-
teral declaration But 1 am confident
that the Prime Minuster would have
felt, while making this moral gesture,
that the Chinese would also try to res-
pect the rights of the Tibetan people,
instead of asserting them on the basms
of the old title deeds of doub ful
value, title deeds which were imposed
on the Tibetan people by the old fru-
dal emperors

Shri Burendranath Dwivedy (Ken-
drapara) ‘They have rcopected them
by publishing maps wherein a portion
of India ig included in China

Shrl Khadilkar: I am comung to
that

Therefore it 18 surprising, and the
charge is again repeated that we are
influenced by some for=ign power
With all the force At my command, I
would appral to this House to tell the
Chinese people that it 1s insulting,
hecause whrn we_got frcedom, if we
take the gamut of cxperience of the
lagt ten years of our relationship with
China, in the early period their re-
marks about our Prime Minister and

VAISAKHA 18, 1851 (SAKA) Susation @ Tibet j5i7a
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We cannot sit quiet
have a mulitary mught They can send
in davisions and say “we have resior-
ed peace"—as it 1s said that you can
create a desert by ruthless repres-
sion and call it peace and later on
you ca. buld up socialism there Our
1dea of socialism 1s totally different I
am a Marasst, and Marx.sth means the
highest type of humamsm. If gome-
body 1s gomng to vulgarise Marx sm
and parade over the world a new type
of slavery, ] will never tolerate it.
(Interruption) Certainly 1t 1s not your
monopoly.

Therefore, so far as Tibet 13 con-
cerned who m this country desires
that the old relie of society should be
preserved as a museum piece? I am
told—] do not know, but I am pre-
pared to believe it—that even the
young Panchen Lama does not want
to preserve that old soclety He wants
to change it. But he wants to change
1t and transform it with the consent
of the people—that is the mam differ.
ence—not with the military machine,
nyl with the miliary strength, but
with the consent of the peaple That
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-, We have only accepted
suzerainty. We shall accept it in the
larger interests,

Bhri Ranga (Tenali): Why should
wet?

Shrl Khadilkar: Then there is an-

MAY 3 1980  Susation in TRet  xghy4

uun 5 woven rouand the Himalayas,
ana al our cuiture, our thougnt has
aume umprint ol the Himalayas from
the ancient ages. |f some power, with
Dig muucary nught, sits at the top of
tne Hunulayas and says “we are the
masters of the situauon to deal with
thus problem”, I feel they are not
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of georgraphical indecision, on our
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15877 Discussion re:

[Bhri Kbadilkar]

. never Ret dizzy with success. ¥ would
appeal to the Chinese friende that in
all sincerity we want their friend-
shiv. But we want their friendship
with honour and with mutual trust
Otherwise with mutual suspicion,
when there are issues, they are kept
at the background. When these issues
come up before the public, imme-
diately forgetting friendship if they
are going to attack our boma fides,
we must resist Chinese attempts—and
resist it with al] the might at our
command.

We are not big because we have
fot a big army. We have been judg-
ed in the wide world by the peoples
of the world because in international
politics we have introduced & new ele-
ment—that is my conviction—to judge
eventy on certain basic human
values—values of freedom, values of
compassion and so many other things.
I do not want to repeat them. Are
we going to judge Tibetan events not
‘according to the same walues, not on
the same touchstone? 1 feel that we
must stick to it and whatever be the
charges made in the heat of the con-

an open invitation to and meet
and gettle the issua, I hope the
Chinese will appreciate the deep senti-

MAY 8, 19% Mtuation n Tidet

15078

ment and the vital intsrest—pot the
political interest but a very vital in-
terest—we have in Tibetan fresdom
and the whole Himalayan regien, if
I may say so.

Acharya Kripahant
8ir, the subject is important, the time
allowed is very short and I will try

in the affairs of that country. But in
the Communist world there are two
standardg of judgement—one for

against me because I have never be-
lieved in the bona fides. I have never
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a far off country and is none of ouwr

China as anv indvized in by the
Western nations. Whether certain

Str. Enfiand went {0 war with Ger-

Bir, further, I said In this House:

nigse the claim of China on Tibet,
We must know that it is an act of
aggression against a  foreign
nation.”

Again, Sir, 1n the same year, I

said:

“A small buffer state on our
borders was deprived of its free-
dom, When we made a fee-
ble protest we were told
that we were the stooges of
the Western powers, (If I remem-
ber aright we were called the
‘running dogs of mmperialism'”

Again, Sir, in 1058 talking about

Panchsheel, I said:

“This great docfrine was born
in sin, because it was enunriated
to put the seal of our approval
upon the destruction of an ancient
nation which was associated with

us gpiritually and culturally.”
Sir, at that time. soma hon Mem-

ber intervened and asked:

“Is that nation suffering?
My reply was:

manv not because Germany had In-
vaded Engiand. but hacause it had in-
vaded Poland snd Belgium,

‘“Whether it is suffering or net
is not the question. It wag =a
nation which -warited to live i
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lated by Chinese people, They (Com-
munist China) do not go that side and

|
£
i
|

it with China to which it rightly be-
Jongs. But, they go i an alien na-
tion, and an alien peqple and they
conquer them., The Asian nations are
net stupid. They know that they do
not it not because Chiang Kalshek has
more power than Communist Chins,
but because America is behind it
They know, if they attack these places
persistently, America would step in.
They know that if America steps in,
there will be the Third World war
of which they are mightly afraid
They are not ready for it. Even if
Russia may be ready, China is not
ready.

They are doing things which in-
jure not only India, but their own
case Selfishness always works like
that. When selfish and aggressive
people take to violence, they defeat
their own objects. Not only bas
China earned a bad name, it has

:
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Therefore, I am gfad that at least
in this, we are not involved and our
Prime Minister in the Rajya Sabha
made 1t clear that whatever may
happen, in this cold war, we maintamn
our position of non-alignment. He
has declared his position. But, what
do thie Chinese say?

An Hon. Member: Let them say,
what they like.

Acharya Kripalani: They say, by
name, “Shri Nehru had been pushed
by the West into an importhnt role
in their so-called sympathy with

113 (Ai) LSD.—S.

letters had sometting to do with the
officers of our Foreign department?

An Hon. Member: Of course, they

Acharya Kripalani: All right. Do
they believe that the Dalai Lama is
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up the attitude more or less of main-
tenance of Panchsheel, maintenance of
friendhiness and so on I would plead
that thus bitterness and challenging
each other’s honesty and statement of
should stop, because, after all,
Minister himself the other
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all that, and I am sure

ister will advise him properly But
nobody charges the Prime Mmister
with holding the Dala: Lama i1n duress
But then if you go round and tell the
Indian people that he thinks he Is
fighting for Buddhism and the protec-
tion of his religion by coming here,
then I think that statement should be
verified and the Pnme Mimster should
later on make that position clear

As regards the questions which have
been asked by these political parties,

expansionism

things But I am not prepared to
believe that some of these gentlemen
do not have expansionist words at
least

Shri C. K. Bhattacharyya (West
Dins)pur) What about the map?

Shri 8. A, Dange: If our territory is
shown mn the Chinese map as theirs,
the Chinese should correct it

An Hon Member: ‘If

Shri § A, Dange: Yes 1 have not
seen the map, because I did not attend
that Afro-Asian Conference which
Congressmen and other parties and
especially Shr1 Khadilkar attended
with a magnify:ng glass!

Shri Ansar Harvami (Fatehpur)-
How long will it take the Chinese to
correct the map® (Interruptions)
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Now, there are one or two points.
I do not know if I have left any
question unanswered.

Acharya Kripalani: You have cover-
ed everything.

Shri 8. A, Dange: That is good. He
was doubtful whether I would answer
his questions. I think that he is
satisfled that I have covered every-
thing.

With regard to Tibet, there Is
last point I want to make. What
the foundation of the whole thing?
is said that the Tibetan people ha
risen in revolt against impenalist
invasion. On this point, we
lsast, to some extent, believe
given by China. Just as we

. 3==§

T

ister asks, “Why don't you accept the
facts a3 we give about cur country?’—
similarly they would ask "Why don't

with it Naturally, there was bound
to be clash. I do not say there was no-
clash. There was clash. But then.
stories told as if there was a mis-firing
of guns and that was why the Lama
could go away or was kidnapped,
there was something of an uprising but
the Chinese at first could not handle-
it—all these stories are funny stories.

. 'Will the Chinese who could put well.

aimed shells at Quemoy which pre-
vented the Seventh Fleet from coming
nearer, will they misfire a shell on the-
Dalai Lama’s palace?

An Hoa, Member: Why not?
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be overthrown

it, if they want to run away,

let them run away.

retorms’.

An Hon. Member: Kill them.

Shri 8. A. Dange: I am not refer-
ring. ... (Interruptions).
Bhri Raghmaath Singh: 8ir, this

come
their
you wish should be
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(AR R SR CETITR R X
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& o s §

“Tibet would enjoy regional
autonomy™

dfeT &7 teuy § ot e gt ag
T

“The Republic of India and the
People’s Republic of China on
trade and intercourse between the
Tibetan region of China and India,”
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Mr. Deputy<Speaker: Shri Vajpayee..

Rajd Mahendra Pratap: 1 have beems
in China, 1 have lived:in China....
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Shri Vajpayee,
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Sardar A. 8. Saigal (Janjgir): 1
beg to move:
“That this House agrees with
the Forty-8fth Report of the Com-
mittes on Private Members' Bills

Regolution re:  VAIBAKHA 18, 1881 (SAKA)

Resolution re: 15940
Inclusion of Eng-
lsh wn the Eighth
Schedule of the
Constitution

and Resolutions presentsd to the
House on the 5th May, 1050."

My, Speaker: The gquestion is:

“That this House agrees with
the Forty-ith Report of the
Committee on, Private Members’
Biils and Resolutions presented to
the House on the 5th May, 1950

The motion wae adopted.

15994 hrs

RESOLUTION RE: INCLUSION OF
ENGLISH IN THE EIGHTH
L ULE OF THE CONSTITU-

N.

Bardar A. 8. Saigal (Janjgir): I beg
t0 move:

“That the time allotted by the

Houses on the 24th April, 1050
(Vide Forty-third Report of the
Committee on Private Members'
Rills and Resolutions) for the dis-
cussion of the Resolution regard-
Ing inclusion of English in the
Righth Schedule of the Constitu-
ion be increased from three hours
to four ours.”

Shri A. M. Tarlq rose—

Skri Braj Raj Singh (Firozabad): 1
suggest it may be five hours.

/

8hri Raghunath Singh (Varsnasi):
Six hours.

Shri Tangamani (Madurai): We
have already taken one hour, If the
timg is extended, the House will have
10 2it for three more hours for this.

crease it by one hour.

“s3Expunged by the order of the Chair,



15941 Resotution re:

how many hon Members want t0 take
part 1n the debate. -

Several Hon. Menbers rose—

Mr. Speaker: There is no doubt that
by this Resolution we are trying to
amend the Constitution by adding one
_more language to the VIIIth Schedule.
It is & very important matter. I find
s number of hon. Members want te

mru.uwax:u-mqma 15543

the Constituison
Mir., Speaker: Yes, to the nght, to
the left and in front of me I leaww

hours in the next non-official day

Shri Frank Anthomy: May I submut
that tomorrow hag not been specified

Mr. Speaker: How many hours have
already been spent on this Resolution?

= Mtfier v (W) ¢ e
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Shr! Surendranath Dwivedy (Ken-
drapara): BSir, while moving my
amendment for reference of this Reso~
Jution to a Parliamentary Committes,
on the last occasion, 1 said that the
‘House should have a full consideration
of this proposal because in a demo-
cracy no minority should have a feel-
ing that because of their adherence to
any particular language they are
suffering under disadvantages. It is
also clear that in this country Hindi
has been accepted as our common
national language. The Constitution
has put its seal on it and there is no
fuestion of going hack on that _Al-
though the Mover of the Resolution
has stated that he is not raising these
assues, 1 think the issues are such that
they cannot be limited to the narrow
limits of the Resolution as it stands
before us today.

in the Constituent Assembly and,
lastly, his note of dissent in the Report
of the Parliamentary Committee on
Language.

If 1 may say so, the note of
he has appended to the Report of the
Language Committee has very mis-
<hievous implications. When he was
urging his case, he also referred to
Sanskrit and Urdu and said that Eng-

E

113(Ai) LSD-7.

ed 15 the Constitution? They have nos
PObularised Hindi to the extent expect-
ed 5o that it can be introduced by the
Ume gpecified.

43 a positive step, we belonging to
thy PSP. are advocating that
should establish academies of Indian

fn the States with a view

higher

Ingign languages and literature and
0L carrying on research in linguistics
ang Indian literature and culture.

a non-Hindi student who has to
learn Hindi through a 8 years’ course,
the. Hinch students also should be made
0 learn other languages than Hindi.
It should be compulsory for them. ' It
i Hindt-

H

;
il
%5

no}, perhaps, an opportune moment $0
introdyce it and impose it on the

it. Therefore, while developing ®



and we are, therefore, in agreement
that there should be no rigid date
fixed to replace it in view of the difi-
culties pointed out by me.

But I have a word also for my
friends who advocate English and
whom ] would call the English fana-
tics as well. I would particularly
refer to Shri Frank Anthony and the
Anglo-Indian community. Let me
make 1t clear one thing. I have full
sympathy with their cause. We want
to afford them all facilities. They are
Indians and India is their motherland.
But there Is a feeling which nobody
can deny, and that is, these brethren
of ours have not yet been able to shake
off their past exclusive attitude. Even
after Independence, no visible signs
of their desire to identify themselves
completely with other communities, to
share in their sorrows and troubles,
have been observed. English has creat-
ed a gulf between the English-knowing
people and those who do not know
English Perhaps this insistence that
English should remain as a dominant
language in this country is again to

strengthen that gulf between the peo- .

ple and the few English-knowing sec-
tions of the community. Therefore, I
would plead with them to consider this
aspect and in order that English have
its proper place, they should also put
it in a manner which will create a
favourable atmosphere in this country
s0 that all past prejudices over it
could be shaken off.

Having said this much.. I would
come to this resolution. 1 have some
difficulties in accepting this resolution.

MAY 8, 1080 Inciusion of Buflish ds 15990

the Eighth Schedule of
the Constitution -

the Eighth Schedule.”

The second aspect is, “by drawing,
wherever necessary or desirable, fof
its vocabulary, primarily on Sanskrit
and secondarily on other languages”.
So, there are here two aspects. One
1s, how can the Hindi language be
developed without interfering with
other regional languages and what are
those regional languages? They have
been specified in the Schedule, Then
there 15 no ban on the English langu-
age, because, 1n the second category it
has been stated that the Hindi langu-
age shall draw from Sanskrit and other
languages. There, the English langu-
age and other languages come in.
Therefore, I do not think 1t is quite
relevant to ask that English should
be included in the eighth schedule of
the Constitution But this is perhaps
a technical matter and I do not want
that the technical grounds should be
stressed too much. Very many people
of our country are interested and
therefore we have to look at it from
other points of view.

But I have another difficulty in this
matter. When I read the debates of
the Constituent Assembly I found
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aighth schedule. Shri Frank Anthony
had an amendment. But he withdrew
his smendment, when finally the clause
was adopted. I repeatedly went
through the debates of the Constitu-
ent Assembly to find out the reasons
for which Shri Frank Anthony with-
drew his amendment then. No rea-
sons had been given and nor has Shri
Frank Anthony, while moving his
resolution here, stated the reasons for
which he wants to include English in
the eighth schedule. Perhaps, what I
feel is that this was done in response
to an appeal made by late Shri Gopa-
laswami Ayyangar who had said while
moving the clause in the Constituent
Assembly;

“It is the result of a compro-
muse in respect of which great sac-
rifices of opinions and very greatly
cherished views and interests have
been made or sacrificed for the
purpose of achieving “this draft
in a form that will be acceptable
to the full House”, Perhaps this
wag done because it was desired
that a decision on this matter
should be such as would
be acceptable to the whole nation
and the whole society. Therefore,
this was accepted by all those who
were present there. It is not a
new thing. Even Shri Frank
Anthony has said: “I concede that
Enghsh for many reasons cannot
be the national language of this
country”.

Therefore, my point is, all these
questions were raised then. So, what
ix the reason for raising this question
at this moment? Even at that time,
it is not only the question of English
that was raised. Other language ques-
tions were also raised. For instance,
1 find an amendment that Rajasthani
and other languages may be included
in the eighth schedule. Sindhi is also
there. My friend Shri Jaipal Singh
also raised the question of Mundari
and other languages. I find that in
the Constituent Assembly the question
that Rajasthani be included was put
to the vote and was defeated. So,
there are many dialecis, apart from
languages. Which of them do we really

Schedule of the
Constitution

want to be included in the eighth
schedule? Is it necessary at this
moment in order to develop Hindi
properly? In order to make them
acceptable to our countrymen inhabit-
ing this land, should we not againh
reconsider the whole question? It
can never be said that English is an
Indian language. It is fruitless to
argue that because one lakh or two
lakh odd people have it as thelr
mother-tongue 1t is an Indian langu-
age. But one should not feel shy to
say that “it may be a foreign langu-
age, but it 13 also my mother-tongue
and I adhere to it". There is nothing

-wrong in it. But to advocate that it

1= an Indian language is, 1 feel, out
of the point,

Therefore, my simple proposal is—
and I think Shri Frank Anthony will
agree with me-—that if we want to go
again into the question, let us appoint
a committee I have suggested a com-
mittee of both Houses of Parliamen$
to go into the entire question. This i3
the opportune time for it. 1 would
think so because the Language Com-
pussion report is before us; the report
of the Parhamentary Committee on
the question 1s also before us and It

will be taken up by us in the next
session, before it is sent to the Preai-
dent for final disposal. If, in the mean~

roughly into the matter and place its
report before the House and let us
then finally dispose of once for all this
important question.

makmng days, I feel ashamed that after
all that has happened, we have not
become normal. The same passions—
call it linguistic fanaticism and i
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the Eighth Schedule of

the Constitution

[Shri Jaipal Singh

makes no difference—semmn w be ob- my mother-tongue is Mundari, Here
sessing us today. I would have thought is the first volume of the 14 volumes
therefore that experiences would have of the Mundari Dictionary. Does any
taught us to review the position, hon. Mcmbher here know anything
about it? 1 am told mine is no lan-
There is one attitude which says guage. They ask, what is your script?
that the Constitution is the last word. My script in Bengal 13 Bengali; my
Therefore the Constitution must re- script in Omssa is Oriya; my script in
main untouched. We have already Bihar is the Bihari script. What is
amended it seven times, and we should Sanskrit? In Bengal, it is i the Bea-
go on amending it if our experience script; in the Tamil Nad side, i

!
E
E
:
;

ourselves better and our country
greater. So, this sort of sanctity of
the Constitution is something that

I am proud of languages.
1 am surprised that this sort of animus
has been developed because of this
resolution of Mr. Frank Anthony. My
suggestion is, we cannot go on for
ever. I know you have no desire to
hustle me and I can go on talking for
10 hours at a stretch, if I want. But
I have no such desire because I am not
going to talk to people who are, shall
we say, blinded with a dishonest belief,
who refuse to believe something, who
refust to see the other point of views.
I am not talking to th
I am trying to say is, what
after? Here is the Constitution
here is the Eighth Schedule. Are
taking yp the point of view tha
Eighth Schedule has comprehended
and included all the languages thatare
in India? Are we going to take shelter
behind the Eighth Schedule, just be-
cause it 1s in the Constitution? I say

E
;
:
B

that I can possibly do. We have decid-
ed that Hindi shall be the national lan-
guage. I am not objecting to it. If
tomorrow, Parliament in its wisdom,
decides that Bengali shall be the natio-
nal language, I shall accept that also.
But it is a matter of fact that at the
present moment Hindi is the official
language of the country,

I would like my Hindi friends to
realise what tension was created whea
we accepted Hindi as the official lan-
guage Have they forgotten the quar-
rel about international numerals? Do
they want to divide the country again?
Let us be sober and diligent. Let us
not say anything that is going to hurt
the other person.

I feel the only solution is that the
Eighth Schedule should be in twe
parts. One should contain an inven-
tory of the indigenous languages, lan-
guages that have been born here, that
have developed and continue to deve-
lop here. The second should contain
the non-indigenous langueges; call
them “foreign’ if vou like, but I do not
like that word. There are several lan.
guages in the list vf the Eighth Bche.
dule that are really according to my
point of view not indigenous languages
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guage, wisdom and a lttle
gentlemanliness, not trying to hurt the
other fellow—that is the definition of
a gentleman; a gentleman is one who
does not hurt the feelings of another
person ; ; -

Mr. Speaker: The hon. Member
evidently means gentleness.

Shri Jaipal Singh: No, 8ir, gentle-
manliness. If we behave a hittle like
s.entlemen in the correct Oxford sense,
then we will be in-a better position
to debate this.

I do feel and 1 think the best thing
Is if a high-powered committee of
honest people, without prejudice, peo-
ple, who know the meaning of langu-
age, people who know the country
also, people who can go about the
country were appointed (An Hom.
Member: Let the Speaker nominate
one) let this Committee or Commis-
sion take its own time, let it take ten

;
?E

I feel great injustice has been done
to many people, including mygelf,
whether it 1s Orissa, whether 1t is Ben.
gal, whether it 1s Bihar, whether it is
Assam, all over the country, all in the
name of language. (Interruption). I

ed what I have told them. If they
have only accepted what I have told
them, if that 15 the case, there is only
one suggestion I have to make in this
connection and that is that the Sche-
dule should be in two parts: indigen-
ous languages, truly native to this
country and non-mndigenous, yes, ex-
cellent languages but languages that
have developed and continue to deve-
lop 1n thus country.

And, of course, the real solution is
to abolish all the States Let us hava
a umtary form of government We
have had far too much of parochialism.

Shri C. D. Pande: Including Jhar-
khand.

Shri Jaipal Singh: And lastly, one
solution seems to be a very mmple
one, somethung which I would wel-

classical language
in all the schools, If that is done,
Hindi will become the official langu-
age of thiz country in no tmae
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Shri C. D, Pande: Why are you
pointing at me?

Shri Jaipal Singh: 8ir, they know
t.

1 was a member of the Press Com-

i

Shri Jalpal Singh: Sir, I will ask my
hon. friend to address his remarks to
you.

I was a member of the Press Com-
mnission.

q fam wor Ao “ama” (fora-
q) : & s weew & fedy S oY
wORAT ¥ § |

Bhri Jaipal Singh: We hear a lot
about the Punjabi suba. When [ was
a member of the Press Commission, I
was amazed to find that there was not
a single Hindi paper in the whole of
the Punjab. (Interruption).

Pandit Thakur Das Bhargava
(Hissar): There are three in my dis-
trict alone.

Shri Jaipal Singh: I would ask my
hon. friend Mr. Frank -Anthony. We
have had a good debate and I think
the general feeling of the House is
there; 1 would ask him to be a little
patient. The debate is
been fruitful—some of us got
1 think it is a good thing that he and

and we could take it up at a later date
when we are a little more sober and
diligent and normal.

in the Eighth
Schedule of the
Comatituts

Shri H. N. Mukerjee (Calcutta—
Central): Mr. Bpeaker, Bir, it is after
very careful thought and a great deal
otprolmnddhcunimt!u;wecfﬂu
Communist Party have decided to
oppose Mr, Anthony's resolution. In
view of the shortness of time 1 would
try to be as concise as possible. But
there are certain things to which I
would like, in all humility, to draw’
the gravest attention of the House.

The main reasons for our attitude
in regard to this resolution are two-
fold. English can, by no stretch of
imagination, by no sophistry or jug-
glery of argumentation, be called or
thought of as one of the languages of
India. And, secondly, to put it in the
Schedule can only be intended either
to perpetuate the present position of
English or to prolong, without patriotic
justification, the transition from
English to Hindi as well ag to the other
national languages of our country. I
know that this may not be consciously
the intention of many of my friends
here who have told me that they are
in favour of the resolution. But I
know that they have been goaded by
the fear of, what I can only describe
as, Hindi fanaticism to resort to that
sort of attitude. But whatever the
intention, the effect of the resolution
will be very undesirable from the
view-point of our people,

Eminent leaders of our country like
Shri Rajagopalachari, for instance,
have gone so far as to ask for the
indefinite continuance of English as
the country's official language, and
they have also asked for the cessation
of all effort for a changeover to our
own languages. Their bona fides are,
of course, by no means in question,
but as far as their advice is concerned
it ‘should be, with all respect, com-
pletely discarded.

I could appreciate Mr. Anthony's
initiative if he had suggested some-
thing on the lines of what my friend
Shri Dwivedy has proposed here, if he
had suggested that the Eighth Sche-
dule might very well be amplified as
my friend Shri Jaipal Singh wants,
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piace there, if he had suggested that
the question of English might in that
context be examined. Then, surely
I could have appreciated his position.
“To my mind unlike Mundari or S8indhi,
Enghsh cannot possibly claim a place
in the Eighth Schedule. But if Mr
Frank Anthuny had attempted a solu-
tion of our linguistic problem in that
way, with a sort of perspective and a
sort of realism that takes note first of
all of the deepest needs of the over-
whelming majority of our people, then
1

I know that perhaps it was at the
back of Mr. Anthony's mind when he
made a speech last time. Referring
to the Communists he said that possi-
bly they have come emotiona] hosti-

—it is not merely a matter of sub-
jective feeling or of injured Indian
vanity—I know and I aver that our
roots touch different soil. Whether we
like it or not is a different proposi-
tion. If we believe in the oneness of
humanity in an abstract way, we
might regret it. But the fact is that
our rootg do touch different scil. That
does not mean that we keep apart
in water-tight compartments, in isola-
don from each other. But it means
surely that their language just cannot

d to be somewhat futile

ay® much too marginal a section of
society to be really effective. I am

§

ig it is projected on to a larger plane,
3¢ might very well be disastrous.

We have had in this country a
pnenomenon of what we used to call
1o8-Bung Society, gwaw  grEN
a sort of Indo-Anglican conglomera-
tjon, neither here nor there, neither
fsh nor flesh, whe had lost both the
worlds, who did not know where they
gtood, who did not have that kind of
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had such vitality, had such creativity
that it broke all bonds and we have
got our eminent people from Raja
Ram Mohan Roy donwards because
of that factor. But by and large,
during British rule we have been
mntellectually sterile and spintually
emasculated. This is not something
which I am saying just like that or
in 2.t of perversity. This was said
in the Declaration of Independence
which we read after the Labour Con-

in the Eighth

Schedule of the

Constitution
1 know, of course, that at certzin
periods the English language has been
something like a catalytic agent. It
has roused us from a certain torpor.
But Lke David in Biblical lose, who
laid aside the armour of Saul and
took the pebbles from his 6wn national

E
E
EE
g
.%

my:
ggi F?EEE;;
f E““E §
ggﬁg 5532
E EEEESE
EEQESEE*EE
§5re3edug

the task of national emancipation and
advance. This is my main point that
today India's heart has got to be roused
to the task of national advance and it
cannot be done if we are going to
have English in the position that it
has enjoyed so far.

There are few things which we
should want so much as to see that
educated Indians, like ourselves—
most of us here can come mto that
category—are free of the thraldom of
it. I want that we all learn English
well. I myself have sought to do so
to a certain extent, with whatever
success it may be. But being over-
borne by English—which with few
exceptions we are bound to be—will
be a national calamity. I do beseech
Shri Anthony to consider it because
he will understand that after all in
regard to English I certainly do not
and cannot have any particular ani-
mus, That is why I repeat: let it not
be thought for a moment that we wish
to discard English altogether, It is a
magnificent language with its stupend-
ous literature and it is now ahead
even of French as far as wide under-
standing of it is concerned. It is



have to stop short. It i1s a foreign
language that we shall utilise but we
shall utilise 1t only within necessary
limits.

I know Shri.Anthony is right when
he says that Enghsh is the mother
tongue of some 150,000 Anglo-Indians
If the number was substantally
larger and if they hived by and large
n & compact area, there might have
been at least, geographically speaking,
a colourable case for the inclusion of

‘glish in the Schedule. But there 1»
no such case. I am sorry, but there
is no such case. The plea has been
made that English must be drawn
upon by Hindi for enrichment of its
vocabulary and that 1s a reason for
such inclusion, but this argument does
not really h_g_lg_)ner There 18 no
bar—and there never has been—to
our languages berrowing from foreign
sources whenever permussible. We
have borrowed much from Persian,
but Persian 1s a foréign language and
we have not put 1t in the Schedule.
But Urdu 1s an Indian language which
we have evolved on Indian soil and
we have put it in the Schedule,

The mention of Urdu remunds me
that m regard to this particular langu-
age also there is = feeling, specially
in a city like Delhi, where Urdu has
been traditionally the medium of
<communication, that Hindi fanatics—
I am not going tn \ name them—_ara

MAY 8, 1060 [Inclusion of English in
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behaving in such a way that Urdu is
going to be steam-rollered, bull-
dozered out of existence, 50 to speak,
ar Shri Jaipal Singh P
it. I remember, you took part in the
discussion in the Constituent Assem-
bly on the language issue and you
began by saying—it is in the proceed-
ings—that you came with a great deal
of sympathy for the idea of accepting
Hindi as the official language of India
but you found a kind of Hindi being
used and being more or less imposed
that you were beginning to have your

like Seth Govind Dasji, for whom I
have very great respect, who works
in the literary sphere with a kind of
asiduity which evokes respect from
everybody—apart from anything else,
apart from the literary quality of his
contribution, his devotion to hterature
is something which makes me at least
admire him a very great deal, I wish
him to give vety careful thought to
this, Sometimes, he says, there might
be exaggeration m the statement that
Urdu is being steam-rollered out of
existence. Maybe, ~ there are -
gerations, but those who down
and out possibly do make some exag-
gerations when giving expression o
their injured feelings. But their feel-
ings are injured, I know it for a fact,

In Calcutta, I know 1t for a fact,
there are people who speak Urdu.
They have no other home than Cal-
cutta. They are Calcuttias. but they
speak Urdu, they read Urdu poetry,
they go to mushairas. 1 know how
in a place like Calcutta or Bombay
or Delhi or Hyderabad Urdu is more
or less sought to be steam-rollered.
It should not be. I only make an
incidental reference to it because I tell
those who are enthusiasts of Hindi
that only if they reassure those who
are speaking the other languages of
this country, it is only then that they
will get the real acceptance of Himdi
as the official language.
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-with English I repeat it, Sir, we have
had to pay a very ternible price for
our preoccypation with English
Perhaps, no statiscian can the
loss to India on account waste
of grey matter mm our bramns in our
«fforts to learn an obstinately alien
language, an effort which m 1ts effect
<id not certainly seem worthwhile

Now, Sir, let us not delude our-
selves Neither Toru Dutt, nor Man
Mohan Ghosh, nor Saroymi1 Naidu lives
in Enghish Lterature as first-rate or
even as second-rate poet A very few
Indians have written English prose—
Gandhij: outstanding among them but
‘their works will not be embedded 1n
the developmg traditon of Enghsh
wrnting Mr Anthony may have
illusions about Indian Englhsh or
Ghana English 1 do not know about
Ghana, but I know about India and
that bubble will surely be picked in
no time Indo-Anghan literature even
from Derozio to John Masters suffers
because of the environment of people
hke Mr Anthony I am not rediculing
um I will try to be very under-
standing and sympathetic But un-
fortunately for thosc hke Mr Anthony
whose mother language 1s English, the
entire environment, where he Lives,
moves and has hig being, dirverts him
from Englishry, and unless he adapts
himself to Indian conditions, unless he
really and truly associates himself
with Indian 1deals and Indian ways of
thought, pathog and instability wall
come to his cultural hfe It has
happened and I warn him against this
danger It s almost something which
is pl‘ed_llgimd. but he has to fight
agamnst it ‘That 183 whv we wish our
Anglo-Indian brethren to associate
themselves a great deal more with
real, genumne Indian traditions and
Indian ways of thought and action.

wn the Eghth

Schedule of the
Constitution

The Prime Minuster 1s not here, but
wish to make a reference to him
also in this context I recall the best
book which he has written, hus Auto-
biography, where he speaks of his
often having in this country “an alien's
feelings” He says I feel “out of
place everywhere, at home nowhere”
That 1s how he describe humself 1n hus
autobiography 1n a mood of aesthetic
integrity It was due to the Angle-
1sm in which he was partly brought
up But he had sensitivity and a very
fine fibre and even in English he has
brought out very charming works But
turning to Hindustan: he has written,
or rather spoken (and that hag been
later published) admirable prose and
it 1s really admurable It 1s so much
more genumne than the kind of Sans-
krntic Hindi which sometimes comes
from the quarters which Seth Govind
Das patronises But he has done it
But quite apart from what Jawaharlal
Nehru has given to hig country, and
he has given a lot in different ways,
his being lost between two worlds,
like so many of our talented people
have been s the Indian tragedy.
Schizophrenia of the soul may well
be a captivating personal phenomenon,
but it 15 a national loss And 1t is
due to the domunance of English in
our cultural horizon, a domnance
which must go if we are to nse and
create a new Indian civilisation

We want 1n this country a change-
over from Enghsh not only to Himndi
which 1s the obvious and already
accepted official language, but also to
other national languages of our coun=-
try I some Hindi chauvinists pro-
voke suspicion, anger and indignation
in non-Hind: speaking regions and if
we retabate by suggesting that Eng-
hish should be kept as the neutral
language ndefinitely, as our State
language or something very like it,
that would be Like cutting off the nose
to spoil the face I must say that a
great provocation often comes from
Hindi chauvinsts, as I have stated
before, but that 18 no reasan for our
falling at a rebound info the mare
lad by the protagonists of English.



tinue to cherish it. I do not wish te
move too fast towards Hindi and other
national languages. We have been
compelled to slow down the pace in
regard to so many things. Free and

were, as it was once hoped by many
people. But we cannot postpone it
for ever and we should not postpone
it for too long.

-

Vested interests are busy delaying
this process. For instance Tamil and
Bengali are developed languages but
neither for official mor for academic
purposes have they been helped to go
ahead sufficiently yet either in Madras
or in West Bengal Even Hindi-
speaking States plead the diffculty
which bureaucrats above all feel, in
changing over quickly towards Hindi.
One must, of course, not be precipitate,
but even honest efforts are rare. And
when there is such talk as that our
courts are “accustomed to English”
and that our languages are not precise,
expressive and so on and so forth,
what is it that is really meant?

What indeed is the Indian revolu-
tion? 1 personally do not think that
'we have really had much of a revelu-
tion, but my hon. friends on the other
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linguistic group in a
vantage, and all linguis
can pull their weight equally in
tasks ahead. But the change-ov
must come and the sooner the better.
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We cannot tolerete the plea that
English is a highly developed instru-

ment and we must retain it. Our
languages surely are not as advanced
as English But we have to make do
with our own languages to raise the
cultural level of our people, to stop
the emasculation of our languages
by the imposition of English as an
instrument in the hands of a few and
see that there 15 a real, vital link

between the people and the eadminis-
tration. Our own languages must be
Indian democracy's media of commu-
nication between the people and the-
administration.

ly and dispassionately as I could and
1 ask the House to give very careful
thought to this matter. Though I do
not like to see this discussion postpon-
ed, it is good that we apply our minds
more carefully to this matter. I know
if we do give very careful thought to
all the implications of the Resclution
before the House, a large majority no-.
doubt will oppose Mr. Anthony’s.
Resolution.

s Veitfe Ty ;TSI WENT,,
W17 ST &Y W Arw g ..
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¥ o wirefy fr 7y, FordY oft s &,
W g 8, 37 3w # § wm
gfe ¥ g I R OE wTU & o
T @ e &1 g aft i
s i Ammafm g ag
fodt qok aroft w5t | Sw W
afer & wioor fow ww &Y a0
qwer @, € TOX W A g -
wrk gET Wi T aer o ws e
gEt wiforY & &9 § T¥7 W% §, IR
ATT IAEY Mfaay w7 1 WK e e
HTAAAT ¥ G KT, WA ) g
w7 gaAS woft W § @Y % e
oY ot oft aitforar &, forerft oft s
¢, Wi * wroftw wrerR ), s
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R TR A gfez ¥ dear g

T ot gy Wy ey e
STET & off Ty § It o ar qw Y
T wT et § 1 & v gy wex ] fe
% srceet ¥ qw Qoo &1 ol i oft &
MR arfger & wew & (@ ager st
R 7 T frar | eke wwY &} fis wrk
aceadt w1 el o€ o enfiger oy Refr
faft wmar w1 @ Y & wwen, fedlt
AT ¥ BT WO weed € whewr o¢
wgre s § W form v ot g
w1 FTeY QT 8, IEw gX ATaTy wY
T WTeT ¥ gfee & e g

& ag v @13 T o witat v,
o g I ey oft et wrr, feenft
ot Isx W, feelr off wwdfy wrar
w7 am, feadr ot o AT e &
w7 AW, e e Y & R
for queft wTgw & §% e 3N W
Ferger fear wgy sl agr Ay W
arY ATt § ooy & WA ATew F ar
TR o A gard wEda Ao wfafe
& frhé ¥ fomr &, 9w &, ag feg oY
wC @% 5 gare 1 8¢ o g ¥
fiedt ot fads wmer ®7 Wt W
mtlm‘m:“ti"@'
Iw gfr ¥ 2@, frrft ot W WY
gfe ¥ ¥ o sfewm § we¥
afcede & @ wr "t | & gfeem
T o oY o e W, Qe angw o @
Wit 9% arx g s 3wy av fedt WY
o afaar wr 7 77 AgE T v e
¥ W 91 ¥ waAd w7 WA AW
& | o gfau ¥ I AW & A€
ot Wi ¢ Ay AW § K g™ g
ag wer frw swre 3am §, 3 gaw &

& v
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R og ¥t fenifed
st w1 3 ft g waId B www
o o gfee ¥ duar | PR Fow
oTaT g, o s F R e war g
Ty Gt AT AR AT W g o
& fad.fs F ot vl & 36 9 g,
wg f ¥ ot At e & @@
w2 & 1 IR wwd W § 9w
for o yu g, wd wEd A
afafer f Ffed¥e ® wo A & 0§y
forer o e § oy § fe e
g & fieer wis 3w fgdy ¥ fed § 0
It &9 & wreor W WA A F walus
RR & wreor, ag 99 AT F  T9 T
ard oY forer a1 & wrge s e
& A fipr wvd 39 AT qT ey fawe
W ¥ fs 30 7 IEi et v
o foreft § 1 g ITTETr @ AT WgAT
g fedr ¥ o7 & wew F e w
g fdr & smaew F 7 vg w1 ¥
fedr ot xw 2w & ¥aw ww wfrwoa
W oY e 8, @ W &3 | A
fie feelt & aY wad agr & wfr wiew
arr o | foe g wg we 9 e fgedr
afwe w7 d7o & {000 a¥ w7 I
¥ | AW F A v e IawT 0y
tfegfer o sz & wan fs il
affrer WX T QAT AT & 000
LR ECE R ERE R o]
T qgr aw wg fowr s el =
q‘l‘ol{omﬂﬁﬂﬂiﬁ*mm
syf ¥ W ey @ R

% WA wTe W TH |

¥ Mfww e © €T wX wEAT 9T
U it & g fame st )
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W W § wyr s ¥ @ faww o
& & e & wd wd ot v Wiyl
frlr wmar At i€ W@ IEwW W
o wg? 1 & g far it dro Ao
et ¥ wher sy g fe tesy wr
w1, o W g fdy % 2w & fedly
ST A sy Ay wfgg | T ET AW
ser aft § 1 B e ay & fie figdr
srvar WY ar Aot AT & @ ot
¥ WA WIeE F Wil ST e S
w1 T §7 § a1 gAY aTEw A A

¥ F¥F &7 wqe fear g W v
T fegeart & ar@ w7 w1 AT
et wr A forT ) o I SETeT
ey w1 arw fear o R TET WA
g fir & Sergy e 7 fieew amgee
# fora § fis &= oft Wit wft givrew
seFAE T | fewaraa N e
X 0 & ¥TOr qg W@ w7 & )
for gt oftey & §F sy | ferdt
o 7T § 1 gD xg T § e weA
ofcsgx & widr 71 gfiwfog s ¥
was et ¥ o7 o= & w9 ) wEr 9%
WA AT wgT A7 o § W Afqwer
Y U 4 TRy 7wy P f forg i
WA & WRAT W faer ofy gwrdy Ay
& aOa TR WY ¥ g § ) qy o
e T am W v g
o ¥ TR ¥ o fegw T )
WA ¥ g W wrer o e & qwr
timafmd g s At e wfasr &
ofr g @7 | ww dddr ¥ fr fy afew
farewr ¥ wrorer fewfirr srems) & ) Fedly
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T |
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WIeTE N gt wfewrr § a@frere #y
n€ &, 9 7w # gir it § ) S
e 3z § e agr o< o wirdf w1 o
Ao} 5w 1 ger ¥ Fasa
AT AT FGT FAT AET T qrwr oy
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Qudt 7 WA Ffya § @ w77
foran Y foe wardy & fordy figwr 0w T
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w1 At A7 A § 77 o T g,
T w1 A @ § 1 o fivw
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X\ I1a *1 qqar g i afe wrassar
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e wif@ W vm & fad g ga Y
WIS N GAEEE | T o fi
Aol & oft gE W g g AW A
¥ wgre f | A e el qud anw-
A A ¥ I ¥ fewrd T wgwa
Y o g, 9% T A Wy § e of
ron et * fglr ¥ A g vy
T ¥ Areor ¥ ee W ¥ v ek wadx
A wyagm g

# o= ¥ W9 § Ig wEN weew §
fs eufr agawr N ag e . . . .

Shri D. C. Sharma: May I know
-whether the hon. Member has no
difference of opinion with the hon.
Mover of the resolution?

Mr. Chairman: He was referring to
8hri H. N. Mukerjee.

¥ wirferr 1w . TRgt ST WY
wrar & s o wfgdt sremdt § &
wa ¥ gu I § vy ) ofrwr v
a® §, 37 & ww § & sy g
gfedaaordsgHraorfsd e
s ¥ § | foar wrew § e v
»T 3@ &, W A1z fag o oY ag 2w
&, ww Az gy av 2w F a1 fw o gaTTr
wfvdos fr e sww oS
e fram &1 I & W@ 91X § W)
fraR ST ST & fedw F ¥ § 1
o favarer & fie < &7 w1 waw agaw
I7 & weary w firoga | gw F qrer
agy fr wRg A @1 A wdh W ¥
stfer o e T gy o T wem
w1 afgw § ufws Qe v g
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foreign language, then Sanskrit also
must be considered as a foreign langu-
age. Though he says that he is not
pleading for the acceptance of English
as the national language of India, yet,
as a matter of fact, what he actually
says amounts to this that there is no
other union or no other bond that can
keep India together, if we do not
accept English as the national language
of India, .

is hs claim. I was not present at the
some money in purchasing his speech,
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[Shri N. R. Ghosh)
the Hind. language, to develop it

|
i

be a misfit there. Under this scheme
of Article 351, you cannot fit in English
from any point of view,

I have heard it said that we some-
times borrow English words. That is

:
%
|
e

As 1 was submitting, this ig not a
new attempt What is actually Sans-
krit? Sanskrit means ‘Sanskrita’
reformed Actually, Sanskrit in its
present form was not the vedic langu-
age Old Sanskrit was something else
It was disciplined by the gremmar of
Panin- and it was simplified its

which would be understood in all
parts of Indla That is the modern
Sanskrit. We are actunlly vurnln.p
for the day when there will be no
clamour, no dispute about language,
when we will hail that reformed Hindi
a« the common language of the whale
of India. That is the dav we are
Inoking for ‘That was the purbore
of art'ele 351 'The very scheme rules
out English,

Now English iy a great language. Tt
has @nt international importance, Bo
war French: so was Gerrman Here in
India during the reign of the Pathans
and the Moghuls. Persjan wag the
court langyage. Persian continued tq
be the court language for some time.
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no unifying force in our common
culture, In our unity, in the funda-

of our nation, then
English will not help us. If we are
un ted, if we banish English we will
not in any way suffer for its rejection.

Mr. Chairman: Order, order. I
requeltmmnembufomm
his seat.

Shri N. R. Ghosh: May I have one
or two minutes more?

‘Mr. Chalrman: I am not asking him
to conclude now. He will Kkindly
resume his seat. 1 have to make an

announcement.

1t is now nearing 5 M May I
know how many hon Members want

to speak?
Several Hen. Members rose—

Shri Naushir Bharucha (East Xhan-
desh): There are many moTe hoa.

VAISAKHA 18, 1881 (SARA) Inclusion of Eng- 1398y

lish n the Ewghth
Schedule of the
Constitution

Members 1o speak. The time-Hmit
must be strictly adhered to.

Mr Chairman: All of them cannot
speak today This Resolution will be
carried over to the next session &8 &
part-discussed Resolution and #t will
be taken up next session autematically
on the first available day. Would #
make any difference if we close the
discussion earller and go on to the
next item of butiness? I wounded
Shri1 Panigrahi about the haif-heur
discussion He is keen on going on
with it It is true that this Resolut'on
was taken up for discussion todmy at
35 px. It must go on till §35. There
is no doubt about it. ‘Therefore,
would the House prefer to stop now?

Some Hon. Members: No, no.

Mr. Chalrman: Then discussion on
this Resolution will goon till 535 »a.
and then we will take up the half-how
discussion,

Bhri C D, Pande: The idea was that
we would have two hours for d scum~
sing 1t today and two hours later.

Shri Frunk Anthomy: Two days

Shri C. D. Pande: Therefore, let us
stop at 5 pm., 5o that we may hive
two hours later.

Shri Braj Baj Singh: No, no.
Shri Frank Anthony: No, no.

Mr. Chairman: The whole trouble is
that T am bound by the ruling of the
Speaker and the Committee on this.
They have given 2§ hours. It goes oh
til] 535 ra.

Shri Barrow (Nominated—Angio-
Indrans): May I submit that we must
adopt a formal resolution about carry-
ing this over to the next session? The
House must accept a formal resolution
to carry it over.

Mr Chairman: [ think a decision
has already been taken about that. It
will be a part-discussed Resolution,
There will not bs a ballot ea # I
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Shri Ghosh—has he finished?
Shri N. R. Ghosh: I have not finished,
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Schedule of the
Congtitution

Sbri N. R. Ghosh: Will you give me
half & minute, Sir?

Mr. Chairman: Yes.

Shrl N. E. Ghesh: I am just telling
my hon. friend BShri Frank Anthoy

oft avew (arere) : sfra, ¥ qw
wAEAT W X e wgm f o #
ay e worr g  fiw fadndt o
& vt o ofr siter fiegr and

Mr. Chairman: 1 have got

g
|
i

your attention to Part III of the Con-
stitution—Fundamental Rights, Article
15, It reads:

Myr. Chairman: Order, order. There
must be less noise in the House.

is English. We should not discrimi-
nate on the ground of race or religion.



and do not belong to one particular
region and, as such, Enghsh cannot be
treated a8 ome of the regional langu-
ages. But there 13 Sansknt which
does wnot belong to any particular
region. It belongs to the whole of
India.

i
E
§
2
:

gxeat name in the world 1or s non-
alignment with owher nauons or
military pacts or other agreements. It
s through Englhish that locas has
advanced in the modern world. As
such I think that 1t should be included

WTHA 47 | 99 4G gArly grew 9w it
afr N gE R/ IvTINTICRTE
wd fewre gwe w@ & fad oNfiv
T Sfrer g & wr AT @v | e
Ty AT AW dr § o eyt
i ¥ ax gart ¥w ; Wy fewrer &
feft v o vy o} U SO AT
¢ 1 fedy w g e o oor W
TRy e A d wk  favroerod
wrar & fare & o | g weat wr fawre
a1 fir fafewr ammundy @ w A
e ot el o ey W oo agt
haT Sraw W) S v gt
R Tt | Fg Areaf v fesr, oy .
a1 e @& 2w 7 fggaelt wmer ff w
et A § N gx g R awel
o Oy ardfr §, v el fgrgeardy
HATAT B AT WG | §E ATCET W
ug farare o1 e «@ ¥ o wmwr @y
figer e Y Fo F sy & wee
& sare fad ard o @ g et A
warar wrg Afe x fedt age F Al
areft & s & fr ooy ot § 1w
w twd ¢ e gt w1 wmdey vt o
et F v wrferdy fewrowra o o
wmii vy feva v &
v figwit 7 g ¥ § s gl wr frdie
Wi
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[ofr wemx guardi]

fr & ag v wgan ¢ v g
off qroY a7 A R 0@ A
T o §, 9 ¥ @ 4 gfeew
¥ et dwer wifid e @ e gt
Tt WA &1 ww o §, wfew T
o € & 1 o oy g ey
o< 3@ T g & WAt g womt, v
ww wk, o fedr ot for dw oY
T ATT WY T A7aT T 7 | e
oA (7 20 7 A wix Aqred el
o &, iy Form g @), fwd
W ft wwd Q, wda g
), ar ot feedy sw o wray Afy § AR
¢ &, Ty o sraar & of ) Add
T ® G 0¥ gy ga-fem
A€ § i 3% wana aga ¥ fggwmt
90 & widr w w3 fiwar smav g,
¥ 99 ® At " ar § A
O WTTRY 7 e o fpdt A g
afes g W ¥ g o wenT ST
¢ ag oY oF W g § )R A
& gt W e At 1 e g
¥ A e wifegd SR A gwer g e
argr &% qafT T ATeAw §, TH WY 4T
o g e I ad T o o g T T
q, I @ A | wge wid
oW ET g A AwTe fg | wad o
aré | wirdy S ot grear SRR F )
g ag 9 91 9w g fafew amrew-
gl & 9 W Q «, g I9® A
4 W @ 91 9 w9 4 oAl
HrammigrdFfm@gmd ©
widr 7w f7 WA g e
WO @A ¢ | W Qe e
& o g fray o faare sor wifgd )
& g g o ag W e W
3 @ b ot o At o ¢, e
wow A § 1 & wgw W@ f e
frpe™ & sy e § add
7 O wya Tyt figean wr e, O age

in the Eighth

schedule of the

Constitution
ol & fear | @ ae § o feaw
&4 wHE ¥ ww & g wAfy ¥
¥ BT T & gufa % & foed Y
QHE T 4, yud o & wrew any @,
ATl F X @ o
I ifrm@maa gy
W ™ v gaffes vt ¥ gfy
sy AT ol @YY o forer fwarar 4 g @
wfe® T At qx wa foar wg widy
o # fady g€ € “ar qemdfede
fazga’ O vg widy F forafr v o1 )
va feara ®Y oy we figgear & dwat
o Y, s /Y, & 7R Mk
wrdt & Tt oT gy

oft v fog (w9wr) . o
ot ®F N wrewwqr §, A A F
foraft € o W A & I A7 WA
fedt & g1 a1 WX 77 WA TRy
Fgrk A Fear a1

ot e goerlt : ARk T
v @ § & ag qaceh F faat o
o | Tg o aw § o Afew I
g B A4 7 g7 91, qg A ag AR
&

ot e fore 3 @ @ wfww
NoTA §H TC AT A G qATT ol
sy FERET AgE g et ok @
“grf wREENTE” Wit 37 oft widr
Frt i  whemafr g d
s & fer ok W@ ¥ waw
WA # W P17 & T 71w w,
I Y @ ¥ AR awd ¥ fad
g & O &1 fear 1wkt ¥ ot
w fpgenteay & osfraar sy
dmsARd R Farae g
cafad & Tvwar g fs widar @ afad
aged ® 5 ag wda o g gk
g &, T T 1 fgge b e
T AT W gEan g Qg
e o & fpgem & g5 S .
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[« e guarht]
o surrew ww o §, 9w ¥ o dddt

il ® wwgy ¥ fed, figdr &
aw g v & fod, fgnly wr amer-
ac A ¥ fod g oy ROl et
&t s el gt | wre Qe fear mar
a figdr *r 7w fowr wwr § i g
o gadwr Ay aw et § i g
o fruwer o W gw fare W o
oot & 1w v & & ovrn § fe
Wit @l et agr s
t ol i wiraer X Ewft § 0 X
W ¥ qyar A g e @ TR 3
war e ot o § 1 F ot wfy W
wrar § s g s o o g o
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st ¥ wrw g oft § fw fnr ot
W g 3 Forwrer, fos iR ardt aficdt o,
Qv WY, gATR WO § woAT
WE WY THWT, EW WY TAT WY v,
W g 9 ¥ oY A § 9 ¥ fad
wifiew we @ § fie a¥ wifegqer &

% & wfaw we foar arg 1 A iy
Sfwersafi g1 ¥ w T ¥ g, & gudr
TRy, g
ferge widy & vt & o€ | ¥y
AT GO A7 | {R g G Hida¥
foreft | o o Fear¥, o w1 @, 9
w o, 9 w7 § @ wE, W g%
w7 dr | o A ey 4 s ot &
sqrfy wf wg ot X avy * | g @
@ fis g & figgenfora & fagft oty
oY wror ot grew ag § fe & warar
fwen® dadr Sragfi § 1 Sfeen ag o
waT v | agi i i€ 1 3 g
frw ag & wrf o @ e g
9% Y% & & A0 wwe F afy wrar fw
fvw og & ag o g @R W
awdt § fe wad wifeezqes ¥ deqe
% gy oY W 4

g fr age w¥ wifaew wreht §,
s w8 1 @ W asw oAt g
wE - W e & ag gy e o, AR
wvl T IR W B A e el
£ & viit fomr | v iR @ A
q% goww & e o &1 9y e
gur wrd § forw 7 AW & goww
et € § 1 T A g W AT S
fs wor arr &Y W & oferde & o
oft ot A& wif ez =i & o meq &
ATy § e v eT w3k qre war
& S fezr mar § e ¥t garly wecdy
war § wg # ww 1w G ok
fr wrt g fr e & el R Wt
W e @, s dtw e

Schedule of the
Constitution

Fige™ e &, ot et wr oo g
oy TR oft weiarererd it R«
! € g e o
¢ 1SRN ga A w4 ) i
wy T ¥ e F agf ndy dfwr &
gt ST WY ot qaroRTy Y
fie ST WOA TR WY agw IR,
g T TOF ¥ e agy e
¥ 9 Ay fwr §

st wo o gt : wft wryrly
L

sftw ft owe Qe ¢ & oA aTgw ¥
wf Wt § f6 arm, o 6
G &, ¥fer I W v figgemr
Qaw@wﬁuﬁwmwm
w1 § fi6 37 & o F o ot ol
w1 A wfgd 1 o F o ot wre
fiue® & Ay v gt R e A
wg® fAl & oramey w7 worer wma
# fer o 2 fi g ¥ ot figedr w7
a0 fegem 4% dwrag WA
ot & faq aga awefradg § 1 oy
G T & 0 X o & ey w0
of (e ferer fsmr WY & 1 gt v i
f ¥ ¥ Fgl o wdw filr  ford
‘r?l | qfeardz ot v for &
oA 0¥ o T fow v oot §, 0w
af ¥ feft vy fadt ,@ ¢, e o
of B ¥ vt o} &Y 9@ o oW
& 7 W I % wg fewal I A
i teet §fe
F® g & WK WY T e
F W Q€ W a7 qaw dar g W
o1 W WITET Wk g e  qw Aoy
of! W gt | ol & ane g v o
g wd W fe o avs gl
¥ ©F weaet wmy e gt e &
%t TR § et w e @ ¥
e fewrs @ ad ot qudr oew
o T & fo @t pm figlr oo
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argwm € vy 9§ ¥ O v axg A dur
¥ we w¥ fir @ Turdt §

# wy %Y Twrs e aw w aw
e ¥ @ @ e dww W @
o ey ¥ e 1 g T W wwT
v ¢ fis firw g ¥ e Frmr o B4
T WY I o fed oF oY W 8
qat s fis fseely A8 I o oy
§ 1 g O W g 7w fad fe gl
w3 O awe OF g ¥ faeft
e ,

oft &% gt : w fiegerdt €1

ot T Age ol ag ¥ &
wrhh § fe ot ot grd s
¢ wfawr, der, f7l, vodt, famdd,
ay ot & wrvw & Fordeft el
gree T dar @Y st gt Ty wT
ot afaw 1 gTora WY g# famr
vt § 1 wre fig &Y oY fory T §
ar gw *t ag <o wolt ff i

¥4

MAY 8, 1950 Inclmsion of Engllsh in.. 135008

the Ewghth Schedule of
the Constitution

vy | iy ey ¥ o o oo Wl
¥ adt amgw ) ot feemet § o
WY 33 T wish smre fay &
R A oamf ghar A qw T o
wifaw ) arsdl, we st &t wwwr
wmR & am g€ ar o oA arg g,
Rt Yy oy foear apft, il ot
& W anelt aft § 1 ot F hed
aré gt ¢, v orf s aff & v owww
o ww q f Wi T el g v
¥fy 7 ygghed ot @ 4
eet #r groe ag § ok § fr 3w v
Qar wrer § 1 T e Wy et
W N grgea ag d fmegm &
Ty 7 figdr oft, ¥ wod 2w o I
&g ofr g, Rt o ag Yo go & PR,
§ & 3w on farr & et § X
w1 Yy oY fir gepa F et § o v
IeR o Tl o wolt i §
#% oo aw ¥ qoy fir wrfe ag W
TRy fr e
W1 = w forw 3 § 1 A Tl wvw
® 7y am 7 st fis erfec qrac
oA wix s™ 8 werar § 1wy 0K
ot o gfewa Y @ o€ & 1 o W
e ¢ s g Y e o fars 9 a-
W ¢ 1 afe awee ot o & e
ForamT g e sfed o1 g ool aw
R ww o R € | D @
aft, ok TtwE § i o " @
oo g 7 aeh % W el we
#t § A off /kr agr & W wAw
®t arar wd § wg Fged oy o g
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w wawe § 1 gftfed & wgdt § f o
‘Tt g ik R W ¥ R
™ §, wrefir § ot qot o @t
e Aoy S A § vy o
g S fw & ot wd 1 & oft oo fog
oft ¥ wgft § F & 34 farors faegwr
aft g, dfewr Iwgy 38 faer & Wy
wifgd | & v wwer 3¢ fewr { woelt amr

wwely W ool Ot AR Y
To TWo o fwearsly Y qumar § 1

Constitution L
his speech by saying that it is intende
oniy for a limiled purpose of enrich-
ing Hindi by adding English to the
kagntn Schedule of the Constitution.
It 1= not intended to make Engush
oficig! language because our Constiy-
tion provides that Hindi is the official
langvage, but this Hesolution is intend-
ed gnly for a limited purpose of
making English available for Hindi to

*  enngh itself. One can certaniy sub-

mit why we should go to a foreign
langvage for the enrichment of (he
Hing! language., 1 dare say that not
only kEngush but any other language
alsp can be included in the Schedw.e.
1 knPWw, in India not only English put
savesal alner languages alsa camo, o
nave LN same equal status for getung
tnemseives included in the Mignth
Schedule. For example, Kashmurn. |
know It 1s there also in the Constiu-
tion OUt 1b Kasamur not only Kashmuri
13 opOKen put tnere 1s Ladakh and
Uogy? which are also spoicen there,
and @t the same tume the official
iagwage tnere nas been Urdu. Toere
are various other languages also that
are spoken in other parts of lndia as
Sindn, Dr. Ram Subhag Singh's
langvage te. Bhojpuri, the language
of otner hon. friends, Tulu Thay and
a nost of other languages which should
naye found a place in the kighth Sche-

tne Other side have not only taken
objection on the Consututional baus
put on other bases also. The main
tming Which persuaded them to this
objeclion 1s tnat tmus language 13 not
the language of this soil. I quite

have bad with that language is such
—we had association with it not for a
few years but it is about 200 or 300
years association—that it is not easy
for us to get rid of it by one stroke
of pen. There is a method by which
we can elminate it. Why make
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Inclusion of English in
the Eighth Schedule of
the Constitution
[8hri N. R. Munisamy]
DIMI—MM.mg wwelragew: ¥ e
ﬁ?ﬂ mm'.l:q hw“hu T A M‘Iﬁ* fvee & iﬂ'
very much excited thinking evidently fear § | Suri Panigrabi.
that the English language might in the
long run find itsel entrenched in India 1735 hrs,
Englsh language happans fo be the  [SRIMAT ROU CHAKRAYANTTY in the
language which drove the Englishmen Chair)
out of this country. It is not any Shri Frank Anthony: May I suggest

Egﬂ'
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g
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g

1

iile |
i
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i |

thul thiy may be carried over to the
next session, not 30 the next non-
official day, because the Busness

Mr. Chairman: The next non-official
day will be in the next session. There-
fore it will be discussed on the first
non-official day reserved for Reso-
lutions,

Shri Frank Antheny: That is only
two and a half hours.

Mr, Chairman: That can be discus-
sed by the Private Members' Bills and
Resolutiong Commuttee,

17.38 hre.
VILLIERS COLLIERY*
Bhri Panigrahl (Puri): I thank the
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[(Shri Pamigrahi]
Trbunal, who has contmmuously wio-
lated the laws and did not pay tHe
dues to the workers, and who _has
closed the mine whimscally wrthout
asking anybody or consulting any-
body After a few months of indeei:
sion the Government of Orissa took
over the mines 1 have gone many
times to the hon Mmster He gave
us a very patient hearing He was
very kind and sympathetic We tried
also to impress upon the hon Minis-
ter of Steel, Mines and Fuel, so that
the National Coal Development Cor-
poration mught take over this mune
and run 1t Just near to this mine
of Villiers there are two other coal
mines which are being run by the
National Coal Development Corpora-
tion and 1t 1s to the interest of the
National Coal Development Corpora-
tion that they should take over this
mimne It 18 because if this mune 1s
not worked if this mune 1s not pro-
perly mamntamned then this mine 1s
going to affect the other two mines
which lie in close proximity to the
Vilhiers colliery

Now after the Government of
Onssa took over the mine 1t just tried
to run only the essential services All
the workers have not been employed
Now the difficulty arises The Gov-
ernment of Onssa wanted some finan-
cial assistance and the hon the De-
puty Minister impressed upon the
Minister of Steel, Mines and Fuel the
nece sity of giving some assistance to
the Government of Orissa But the
Steel Ministry 15 of the opinion that
they are not n a position to 1Invest
any money Naturally the Govern-
ment of Orissa 18 finding 1t difficult
to run the mme Now the Govern-
ment of Onssa 18 trying to hand over
this mine to a third party, to an-
other private mmne-owner What
would happen to the wages, to the
arrears, of these workers which
comes to more than Rs 7 lakhs? Is
the mine-owner who is gomng to pur-
chase this mme gomg to pay these
arrears of dues to workers, or the
workers are going to be deprived of
these duas?

MAY 8, 1080

Vilaers Colliery 16008

* Now, Sr, you must be aware the
other day Government asked for spe-
cial powers to arrest refugees ana dis-
placed per ons if they do-net pay
their rents snd thewr arrears _Here
15 a case where a private mme-wwaer
has to pay to the workers arrears tb
the extent of not one §r two hungreds
or thousands, but to exterit of
five lakhs Is thesg not any powdr
or any provision for this? Does Gov-
ernment not think 1t proper to ask
for sp=cial powers ¢to realise this
money from the owner, so that the
workers can get theiwr dues?

Sir, the workers are now being very
much harassed and they are beggang
The shop-keepers who supplied
rationg to the workers are aslung the
workers to pay back, but the workers
are not getting any money, or taer
dues from the mine-owner Uecause
the mine 1s changing hands {rom one
to another ‘Therefore it 1s necessary
that the hon the Deputy Minster or
the Minister of Labour and the Minis-
ter of Steel, Mines and Fuel must sit
together and dewvise some ways and
means either to take over the mine
and run 1t through the National Coal
Development Corporation or thev
must extend financial axd to the Gov-
ernment of Orissa Or 1if thev are
going to hand over this mine to a
private mine-owner they must see
that whatever properties are there
when they are sold the workers are
not deprived of their dues which
amount to more than five lakhs of
rupees

The hon the Deputy Mimnister on
1021959 said that as a result of

arrears of wages, an amount of about
Rs 316 lakhs was directed to be paid
by the payment of wages authonty
concerned I would likke to enguire
of the Deputy Minister how much of
this Rs 316 lakhs which was decreed
has been really realised or recoversd
from the mine-owner and how much
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of the dues 0f the workers has been

pect thaf their dues will be pad

Listly I submut that when conmaer-
ing alf these aspects of the problem
Government should trv at least togive
the provident fund dues to the
workers o that for the present thev
can manage I, again, submit that tne
Government should take a definite
and posmitive step and see that the
muine is run and that the mune 1s
operated through the help of the
National Cogl t Corpora-
fion, and that the dues of the workers
and the employees are settled ymme-
diately so that they can live a better
life and thev can run the mne

The Deputy Minister of Labour
(Shri Abid All). Madam Chairman,
I am thankful to the hon Member
who has appreciated the efforts which
We are making with regard to this
particular matter There 1« no differ-
ence of opmion between this side and
that side so far as the dues of the
workers are concerned As 1t s
known to hum and to evervbedy, all
that was possible in this matter to be
done by us, has already been done
In spite of that, 1t 1s true that the
workers did not get the deserved re-
hef That also 18 correct Of course,
as he has mentioned, about arrest and
all that, 1t i1s true that if the vre-
Vious mine-owner was arrested, by
simply arresting hum, no relief would
have come for the workers because
he 15 a pauper We can put him in
the jal That would have been an-
other habihity to feed him—a lability
on the taxpayers but no relief for the
workers

So far as the workers are con-
cerned, it is true that a large vum of
money is due to them What we have
done is we have approached the State
Government and they have agreed to
see after the mine has been entrusted
t0 a new management or lessee the
axsets gshould not be transferred to
him We have already taken action

m Ui matter Eight applications were
fijed under the various enactments
foz the recovery of the dues Out of
a P'€ amount, only Rs 75,000 could be
cotlected  Also, the mine-owner was

for the recovery of bonus,
for the recovery of the provident fund
arPount So many cases were flled
.',mst hun He went to the High
Cowrt He failed in the High Court
A Ntuation arose which compelled
hr? to leave the place and run away
Th® Workers have behaved in ths
mgiter very very sensibly Without
‘min( paid, they took over the essen-
tig* 3€TVices s0 that, the mine could
be started without much difficulty
whenever it was possible Subse-
qufntly the State Government came
1n 8Na todk over this mune and the
egsential services as well

We proposed to the workers that
théy may start working the mine on
a Fo-operative basis A proposal was
mpsde that the Central Government
m#y contnbute Rs 5 lakhs as a loan,
th#t the provident fund may give
Re¢ 3 lakhs, and the State Govern-
meént May give Rs 2 lakhs and that
with the help of Rs 10 lakhs, the
msfie may start working ‘That also
di4 not materiahse

My hon friend has asked whether
any !nventory has been made Yes
e assets of the company are
est'mated to be roughly of the value
of Rs 16 lakhs The habilities of
workers and others are about
Rs 14.50,000 As I have submitied ear-
lief most of the assets which we can
h’,ourhandsmhmbeenattempted
to be attached Therefore, what we
have done 1s to safeguard the interests
of the workers So far as the dues
concerned, the State Government
haé 8Pponted a Recewver to facilitate
the @rrangements regarding the rent-
mg ©f the mine by a new lessee The
matunery will be rented to him Pay-
ment of wages will be the first charge
on the rent recoverable so far as the
mgChunery 1s concerned This is what
ﬁwathe: side 1s concerned with

¢t course, this mme has coal
",n:uflﬁmﬂﬁuuw Bo, it

£
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[Shri Abid Ali)
good future as well

This 'trouble started unfortunately
d¢ince about June 1057, and the

working the mine with the co-opera-
tion of the workers, and the workers
feel contented with even half the
payment, or sometimes, even with 25
per cent of the amount due to them,
and thev have been working. So, this
has a very peculiar history; the
patience of the workers, as I have
said earlier, and the sensible and
business-like way in which they have
been behaving all along is something
peculiar. They tried to get as much
as possible out of this bad bargain,
and the employer also worked it as
long as it was possible for him to
work it. Our attachments, our actions,
and litigations went on, and he was
submitting, and he was also facing
them, but if he had no money, he had
no money; that was the real position.

The Minister of Steel, Mines and
Fuel has been requested both by us
and by the State Government to ren-
der all possible help as soon as the
mine starts working and give facili-
ties to the new lessee,

So, far as the past workers are con-
cerned, we have already made it a
condition that when the mine starts
working, first preference should be
given to the workers who were for-
merly employed. Besides, the amount
due to the workers, ..

Shri Panigrahi: What about the
arrears?

Shri Abid Al: About the arrears,
1 have submitted already that we have
already acted to attach the pro-
perty. And according to the amended
Payment of Wages Act, in the case of
such changes or transfers, the workers'
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given, and also with the fact
wWe nhave given top priority, or
most priority to the dues of
workers. Sometimes, there
ailment which does not find im
medicine, This is one of such
It is unfortunate, but there are

Sg8g

|

the workers so far? ‘The hon. Mins-
ter nas said that an inventory has
been made, What is the total value
of the inventory?

Shri Abid Ali: I have already said
what the position is about the inven-
tory. So far as the dues are con-
cerned, about Rs, 584 lakhs stil] re-
main due to the workers. This flgure
may be challenged by somebody; it
may be less according to the em-
ployers, it may be more according to
the workers, but so far as our esti-
mates are concerned, it s
Rs. 5,84,823.04,

In:r. Chairman: Which is outstand-

Shri Abid All: According to our
estimate.

-

Shri 8. M. Banerjee (Kanpur): What
is the value of the property attacher

Shri Abla Ali: I have already
fhlt the assets are worth a
Rs. 16 lakhs, and the dues are *
Rs. 14 lakhs odd, These are ouf
m. They do not bind any



property. Electric supply was -
tinued 1n spite of no paym
1 said earlier, sometimes 50

%R
2

They went on accumulating these de-
faulted amounts, and the mine went
on working so long as it was possible
to work it. It is a very unfortunate
position, it is a tragedy as the hon.
Member has sald. It is a funny posi-
tion, but all things accumulated and
have brought about this result. I hope
that, with the active co-operation
the workers, it will be poasible

i
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E
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Shri Ablg All: That is very cor-
Tectly put by my hon. friend here.
That much is the value if it starts
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The Lok Sabha then edjowrned till
Eleven ot the Clock on
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s) ANSWERS
ONS
SQ

Subject
No.

Nem s
2307 X pnnt  Factory,
2308

Enquiry into Dalous
Concerns
2309

Nepa Newspnnt
2ar0 All Indm Middle
Class Farmily Budget
Indo-Pakistan Agree-
ment on Movable
Property .

31

Wage Commuttee for
Working Journalsts

Green Tes
Production of cocoa
and chocolate

Cooper Allen and Co
Import Licences .

Shipping freight
charges on ules and
nidges

2313

2314
3315

2316
2317
2318

2318A Sewing Machine
3 Pactory

2319 Dye-stuff case
2320 Vishnu Sahai Com-
mttee . .

2321 Bifurcation of Edu-
oerror Menestry

WRITTEN  ANS
TO QUESTIONS
5Q
No
2311 Commonwealth Tech-
nical Trauning Scheme
2322 Silver Dollar exports
from Tibet
2323 Indians in Tibet
2324 Sikkim enclaves m
Tibet
2325 Charges aganst Offi-
325 cal ! ' ;
2326 Code of
and Welfare
2327 Employees’  State

Insurance Scheme

Hindu shnnesin Pa-
kistan . .
Plants for the manu-
facrure of pipes &nd

2328
2329

tubes . .
2130 m Nagar (New

Stiplefibre .
Film Finsnce Corpo-
rapnon . N 4

2331
2333

DAILY DIGEST
Frday, May 8, 19557Vaakha 18, 1881 (Saka)

15755—58

15758—61
15,6164

IM

1,766-67

15767—71
15771—74

1577517
15777-78
15578~79
15779-80

15780—83
15783-84

15784—91
1579195
15796—15807

15796

15796-97
15797-98

15798-99
15799-15800
15800

15800

15801-02

15802

1=8p2

15803
15803

4231
21
23
4134
4235
4236
4237
4238

4251
4252

Negotiations for new
plants

General Electiong
Evicuon of & tenant
Eviction of squatters
“Bara Hots”

Village Housing Pro-
Jects

Mahatma Gendhip's
Writings

Employees in cement
factories

Export of handl
pon. oom

Communury radwo
receiver sets .
Kingsway  Refugee
Camp, Delhs

CotPl.:g“b Industries

mn
Tramng-cum produc-
von umts :n Bombay
Import of telephone
SpupmEn)

All India Handicrafts
Boerd

Mgranon from Pa-

Naga Hostles
Insutute of Nuclear
Research, Bombay
Export Trade Promo-~
uon Organisation
Competent Officers
Loans and to
colonies 1n Punjab
Mimmum wages for
road transport work-
ers

Reudennal flats in In-
dra Market, Delhy

Commercial flsts 1n
Indra Market, Dellu
Indra market, Dellu
Allotument of shops in
Indra Market, Delht
Rules under Mintmum
Wages Aa .
Labour appeals .
Wages of reserve pool
mazdoor

16016

15804
15804-05
15805-06

15806
15806-07

15807
15507
15808
15508
15808
15806~09
15809~10
1§810
35810
15811

15811
1§811~12

15812

15812
15812~13

14813

1581314
15814

15F14-18
15815

15815-16

15816
15816

15817



WRITTEN ANSWERS TO WRITTEN ANSWERS TO

QUESTIONS—contd. QUESTIONS—contd.
USQ. Subject CoLumxs Ugﬂ. Subject CoLumxa
No. 0.

#3 Deck L Boors sy PP e s8as

a me for dock workers 15818 4281 Export of bones 1583536

43355 Absentecism in In- #h w:.ﬂ:;a&ﬂ
dustrnal  Batablish- Himachal Pradesh 15836-3
ments . . . 15818-19 ‘B’ . 5 7

4256 Bmployees’ State In- 4ty & Division of CP.-
surance Act . . 15819-20 e . 15838

4284 Co-opetlﬂveﬁaor-

BT o Tt 1533839
um#:m . . I5¢20-a1 4283 lnporlcﬁbedsﬁhm 15839-40

4258 Dock Labour Boards 15821-22 4286 g;nmmot wat- .
Government of India ! ° :

@5 Press, New Delhi . 15822-23 4287 Electric meters g 1584041

4260 National Imtrmnm 4288 Burmese ecmployees
L. 15823-24 . l; {ndn p ) 15841

1 Sme'!‘nd ertilizer Factory in

4 ration of Ind: 15824 Andhra Pradesh . 1584142
Mountdmuh;l‘m- 4290 Publication of Im-

4362 e . 15824-2§ Emmdﬁxpwtkuh b

4263 Industrial Estates . 15838

4291 National Prou-lmme
4264 'Ill'%dhﬂm h !5835 of Music 15842
4268 l'ndmtrillmﬂey of 4293 og.:pmdimn
14826 o Case . 15843
Colleﬂion of Mahac- 4293 Concilia Officers

o ma Gmlmrs Writ- (Central) Dhanbad . 15843
ings . 15826 43294 Class IV employees . 1584344

4267 Cosmic mmeuch 15827-28 4295 Use of fraudulent

4268 fnudbcdiuul for steel by hawkers in i
ing nomu:lg.ion . 15828 4296 M. Atlm Cycle In- i

4369 Civic amenities in dustries Lad., Soncpat 15845
Bharat Nagar, Deli . 15828-29 ﬁ: :ﬂ:d M:r Cycles 1584546

.B.S. Blocks it Mi/s.

e P ' Atlas Indus-

Orissa . . . 15829 tries Ltd. 15846

4371 Doll industry . . 15829-30 4299 wa dde-

an Ctde’ “Dﬂuﬂhm 15830 ral Assembly . 15847

4273 Employees’ Sutem- 4300 Compulsory savings 15847

Sch:nle in 4301 Labour participation
Bombq 15830 in management 15848

4274 Kashmir . . 15831-32 4302 Industrial Estate,

4275 Water for Tilaknagar M"’l"‘“. . . 15848-49
(Delhi) : 15832 4303 Indian engineers in 5840
Incursions into N * 4

a7 mmu and h.- 15833 4304 Labour  Appellate

<77 Ban o the matinee Tribunal . . 1584950
cinems shows in 4305 Financial assistance to

- . 15833-34 - 15850

4278 Service conditions of 4306 Nepali Progrsmme . 15851
&mmw 4307 Steel requirements . 15851

4279 ic ; e e Indn;d:; = hl:‘d

thetic rubber ammu
m‘ ) 1583435 ﬂm . 15851-52
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WRIITEN ANSWERS TO

QUESTIONS~—contd,

U.SQ.
No.
10 Kidnapping of In-
B0 dan by  Pakisant
4311 Pakisteni intruder .
4313 Drama festival of

ALR. . . .

4314 Border incldemt .
4315 Gomued:umdw

16 Mhlmmnm ol‘
t mmmmh.

4317 Import policy ’
18 Marble floonnng 1n
- M.Ps' bungalows
MOTION FOR AD-
JOURNMENT

‘adav and B;E
Singh on the M.Iy,
1959 regarding inade-
quate water supply ar-
rangements n certain
areas of Delh: on the
6th May, 1959

PAPERS LAID ON THE
TABLI:

I'he follown papers
were lmd on the Table

(1) A copy of the Audu
Rm 1959 (Posts and
T phs) under Ar-
ticle 151(1) of the Cons-
titution and the Appro-
piiation Accounts,
1957-58

(2) A copy ot cach ot the
following papers —
1 Audn Report, Ral-

1959, under
Arnde 151(1) of the

n, Apprognﬂon

{)munu, lwa for
1957-58, Part I—Re-
VIEW.

(m} Appro won Ac-

lglsm for

:957-58, Part II—

Detailed pria-
tion Accounts. |
113(A1) LSD-—10.

Subjest = Cortfillies

158853
15852

1589y
15833

15859-54

15854
15854

15855-56

15856—61

15861 —65

PAPERS LAID ON THE
TABLE—contd.

(iv) Block Accoumts (in~
ments comprising the
Loan Accounts), Bal-
ance Sheet and

and Loss Accounts,
Railways, 1957-58.

(3) A copy of the Tenth
Report of the Law
of Aogmdﬁ.:nﬂ”m
Requisitiomng of Land.

A
(4) mammnmu fur

tution

(5)A of the of

oy ko
gilance Division for the
Apnl frgm % =

1958 to 3t

December ber, 1958

(6} A copy of each of the
followang Notfications
under sub-wcum (35
Secnon 4

ployees' Promdent Fund
Act, 1952

(nGSR.No 1646:-
l:ed he 7th February,

tu.n amendment to
the loyees’ Pro-
vident Funds Scheme
1952

() G.SR No 399 da-
ted the 4th  Apnl,
1959.

(u) ¢+ S R No. 400 da-
ted the April.

1959, making certain
ng:e,;ldmmt to the

Employves' Providen
F{lnﬂdi Scheme, :95:1'

(7) The Minutes of the
sittings of the listimates
Commuttee relat
the Thirty-third, -

Thrty-mnth,

1602~
Corsares
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REPORTS OF PUBLIC
ACCOUNTS COMMIT-
TEE PRESENTED
Nineteenth and

Reports were presented.

REPIRT OF COMMIT-
TRE ON PI-.TI‘I‘IO‘NS
PRESENTED

Siig Report was presen-
STATEMENT BY MI-
NISTER

E

DISCUSSION Re SITU-
ATION IN TIBET .

[Dany Drougr]

REI’ORT OF COMMI‘I‘-

MEMBERS BILLS
A‘ND RBSOLUT!ONS

g e

ATE MEMBER’S RE-
SOLUTION
CONSIDERATION

15965 was not concluded.

HALF-AN-HOUR DIS-
CUSSION .

15965

15466 wer

The Minsster of
lab?::l:“ghn Abid Al)
rephed to the Debate.

AGENDA FOR SATUR-

DAY, MAY 9, 1959/
VAISAKHA 10, 1881

15866~15939 (SAKA—

Further discussion on the
motion re. Ey
Report of WU.P.S.C.
and also discussion on
the monon r2: modifi-
cation of Central Civil
Services (Conduct) Ru-
les. 1955.

16022

1593940

15940— 1600

16003 — 14



